" CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

- 0A 29,67, 87, 113, 126, 137, 181, 212, 266, 268,
269,.277,281, 299, 300, 301, 302, 303, 319, 325,
326,327,328, 329, 331, 333, 344, 345, 346, 347,
348,350, 351, 352, 353, 354, 355, 356, 357, 358,
359, 362, 363, 364, 366, 368, 369, 370, 371,372,
373,380, 381, 384, 386, 388, 390, 392, 393, 394,
395, 400, 404, 406, 413, 423, 444, 453, 488, 492,
499, 507, 509, 510, 557, 566, 567, 580, 582, 601,
634, 635, 791, 822, 880, 898, 904, 905, 939, 942,

. 952, 1100, 1202, 1225 of 2013.

Thursday, this the 6" day of March, 2014

CORAM:
Hon'ble Mr.Justice A.K.Basheer, Judicial Member
Hon'ble Mr.K.George Joseph, Administrative Member

1. OA 292013

- 1. C.H. Mohammed Yasin
S/o Kidavu Koya, -
Chamayath House, Kiltan Island,
Union Territory of Lakshadweep-682 558

T.P.Latheel
S/o Atteka
= Thiruvathapura, Kiltan Island,
Union Territory of Lakshadweep-682 558 Applicants

D

(By Advocate: Mr.Shabu Sreedharan)
Versus

l. Union Territory of I.akshadweep represented by
the Administrator, Kavarathi Island-682 555

o

The Director of Panchayath
Union Territory of Lakshadweep
Kavarathi Island-682 555

3. The Chairperson
Village (Dweep) Panchayath
Kiltan Island, Union Territory of l.akshadweep-682 558




B g

4. The E xecutive Officer
Vill lage (Dweep) Panchayath

| K1 tan Island Union Territory of I. akshadweep 682 558

5. The Prmupal

(By Advocate:

S

3. Abd_ulla‘A.P.

S/o Khalid

Alimapura, Kiltan [sland

Umon Ierrltoxy of [.akshadweep-682 558,
4. Ra71 RO
5. Sayed. Muhdmmed Koya C.H.

S/o Abdul Rehman
~ Aliyar Housc Kiltan Island
Unio ) Iemtory of Lakshadweep-682 558.
(By Advoo "Shabu Sreedharan)

Government Senior Secondary School -

Kiltan Island

Umon Felrltory of Lakshadweep-682 558.
~ (Mr.R.Ramdas (R3)

0OA 67/2013

geedil@ya M.

S/o Abbosala Koya
Malayattlyoda Kiltan [sland

Umon 1 e_mtory of Lakshadweep-682 558.

| Malsha I

S/o Kldavu Komalam
T henakkal House Kiltan Island

Umon T emtoxy of Lakshadweep-682 558.

S/o, Muthukoya
Chamayath House, Kiltan Island

Union Territory of Lakshadweep-682 558.

Rafe}ekl'(hah H.M;

M’r

Versus

(Mr.S.Radhakrishnan (R1,2 & 5)

Respondents

Applicants



3

I. Umon Terl 1tory of Lakshadweep represented by
the Adm1mstrator Kavarathi Island-682 555

xrector of Panchayath
Um'” Térritory of Lakshadweep
Kavarath1 Island 682 555

3. T he Chalrperson
Village (Dweep) Panchayath

'letan Island, Union Territory of Lakshadweep-682 558

4.  The l:xecuu.vc_()f’ﬁcer
Village (Dweep) Panchayath
Kiltan Island
Umon Terr1t01y odekshadweep 682 558

(By Advocate (Mr.S.Radhakmshnan (R1,2 & 4)
3. oARIR03
[ Abdul ‘S‘alam"P.P., age 43

© S/o.Saidmuhammed

Puthlyapura Klltan [sland
L kshadweep '

Khan ag,c 33
Uhammed
use, Kiltan Island

e I:\f_}lri;l?r_'atap Abraham Varghese)
Versus
I "l he Admlmstxator

Umon Territory oFLakshadweep
Kavarathl 682 555

ire -'cL01 Department of Science & Technology

p Administration,
and-682 555

" Officer

nvironment Warden
D.ep‘_ tment of Environment and Forest,
Kl an Is and La kshadweep-682 558

4. 1 he Chauperson Village (Dweep) Panchayath
Klltan Island Lakshadweep-682 558

Respondents

Applicants

Respondents



SRR R
LA v e k‘.{ ', ‘.'j~

eate: | (Mr.S.Radhakrishnan (R 2&3) | ®
| :"-_;';:---(MrR Ramdas—R4) :

4. OA 113/2013

L. Muthukoya T. P.
S/o Kidave Haji |
Thuuvathapula Kiltan, Lakshadweep.

2. Sallh P
S/o Ibrahlm Haji :
| Pandaxa Klltan lakshddweep

3. Yacoob P, K
S/0 Subair.A.
Punnakkad, Kiltan, Lakshadweep.

4, Ali?M'ohammed
S/o-/—\ttaka Aliyar, Kiltan, Lakshadweep.

S. Kunhlkoya AP,
S/o. Sayed Muhammed P.K,
_/b\;xakka_lgp}ur_a Kiltan, Lakshadweep.

1lt‘arl1. Lak%hadweep

7. _Munavvar
S/o Sha1<K K Pallxyachetta Kiltan, Lakshadweep.

8. Sathax C H
Slo Mohammed P.
Chadlpula {Ll_tdl’l Lakshadweep.

] hsli Hajl Pal llthlthlyoda _
I;a1<shadweep . , Applicants

Versus



2

o

1he Admlmstx at01
Union T erritory ofLakshadweep
Kavarathl 682 555

T hc Chalrperson
Village (Dweep) Panchayath
K ltan 682 558

The Employment Officer
I§ava131h1 Lakshadweep-682 555

Director of Panchayath
Department of Panchayath
I(avarath_i - 682555

The LXCCUUVC Officer

Vlllage (Dweep) Panchayat, Kiltan — 682 558
}lomculluxal Assnlanl

Vll]age (Dweep) Panchayat Kiltan-682 558.

[N

(S

wn

Asadulla K C

8/0 Yousuff

Kanmcheua Kiltan Island

U F of[ ak%hdadwcep 682 558

KL nh1 M

S/o Mohammv |
Komalan, Klltan Island
U F of Lakshdadwcep 682 558

Saleem P P

S/o Hamsa ‘

Puthenpma Kiltan Island
U,Tofl ak__shdadwcep 682 558

Klltan Island
hdadweep-682 558

Respondents



7. Abdul Kasim P2V,
S/6. Muneer. .-
Pentamvell Klltan Island
uT. Qf_I akshdad_weep -682 558. Applicants

v (By Advocate: Mr.Shabu Sreedharan)
Ver’sus'

I Umon CIIllOly of Lakshadweep represented by
he Admmlstlator Kavarathi Island-682 555

2. "[ he Duectm of Panchayath
Umon [Territory of Lakshadweep
Kavaxathl Is]and 682 555

Fhe Lhalrpex son
Vl_llagq (Dweep) Panchayath
Kiltan Island, Union Territory of Lakshadweep-682 558

(V'S

4, The } \ecullve Officer
Vil 1agc (Dwecp) Panchayath
Klllan lsland Umon Territory ofLakshadweep 682 558

nment Warden

men ‘)f;Envnonment and Forest
Office, Kiltan Island. _ i

Umon Femtmy of Lakshadweep 682 558. " . Respondents

~

(By Advocatc | (MI S.Radhakrishnan (R1,2,4 & 5)

@

6. OA 137/2013

l. Jalaludheen K K.
§/0 Shalk Poovalap
I.oovalap House Kiltan Island,

o




! 4. Ameelah A P

| ' - Slo Syed Mohammed

‘ - Arakalapura House, Kiltan Island,
UT of L akshadweep -682 558.

S. Ismall T
S/o Yusuf
Tholiyoda House, Kiltan Island,
uT ofLakshadweep—r682 558.

0. Syed Mohammed Koya K.P.
'S/o Mohammed
Kanjipura House, Kiltan Island,
~UTof Lak;shad_Weep-682 558.

7. Kasimkoya C.H.
‘ S/o Muthukoya
= Ammipura House, Kiltan Island,
UT of Lakshadweep-682 558. . Applicants

(By Advocate M{\.S_fhabu Sreedharan)

Versus

1tory of Lakshadweep represented by
mstrator Kavarathi Island-682 555

2. WheDu ector of Panchayath |
Umon Temtoxy of Lakshadweep
Kavax athl Island 682 555

3. he Chalrper%on
’ Dwee‘p) Panchayath

(D ep) Panchayath :
L Island*‘:Umon Territory of Lakshadweep 682 558

5. The Asmstant'Engmeer
Electrical Sub Division
Klltan Island ‘
Umon T emtory of Lakshadweep-682 558. ’ Respondents’




R P S R
o R

(By Ad\/ocatc VM_ S,Radha <rishnan (Rl 2,4&59)

7. OA 181/2013

I Sadakathulla A age 38 .
S/o-Kunhi, Ahammed
AJnad IIouse Klltan Island
'l akshadweep

2. NaxalullaP'l age 26
Slo’ Kunhl v
Palllthlthlyoda House Kiltan Island
I.akshadweep

(By Ad'voéate: Ms.D'éjjsy I. Daniel)

Versus

{ .
| ~ 1. 1 he Admmlstxalm

~ Union Territory of Lakshadweep
Kdlealhl 682 555.

2. T he Chanpel son
V;,llag’e (Dweep) Panchayath

VS)

Depémm : -‘ f Panchayath
Kavau athl 682 558.

(By Advocate: I\/h S Radhaknshnan (Rl& 3)

8. O 'A:No 212/201’3

I P.1 lavvabl W/o Abdul Salam
abou1 er, N Ag1 lcultuxal Department

G5 Versus:

I The 'Dileétolrzgoif Agriculture
Union T cmtory of Lakshadweep
Kavalattl Island - 682 555.

Applicants

Respondents

Applicant



~ . . 9
\ .2. "l:l]é-Admini,sfratof .
Union Territory of Lakshadweep -
Kavaratti Island —682 555. Respondents

(By Advacate Mr; $; Radhakrishnan)

9. OA 266/2013

L Sablr ALK
Ku“)'ath‘)’oda House,
Klltan Island. ’

o

" C.P. Flloz
Chemmanam Palli House
Kalpeni Island.

3. K.P.Cheriyakoya
Karuppathapura House,
Kalpem Island

4. M C Jaffel‘l"
Pakknpuxa House
Kalpem Island

S. . Habsa A
'Allkome House
Klllan Island

6. QA P Naseema

Applicants

(\dmlmstratl ! of the Union Territory
of Laks ladweep, Kavarathi — 682 555.
1 2. The Dnector (Serv1ces)

/\dmmlstl atlon of the Union Temtory
of Lakshadweep (Secretariat),

Kaval attl = 682 555.

:'ll-'jEnvnonment of Forests
ry-of Lakshadweep,
682 555: Respondents




%‘\«.Mz@“”’”ﬂ"r .
0
(By /\dvocate Mr S, Radhakrlshnan)

- 10,

2. B M Mansoor
S/o. Lale AC Mohammed Jalaluddin
«Bhaikath Manzll
Agati Island, Union Territory :
Lakshadweep.. ' Applicants

(By Ac_i_vqca.te;»Mr. Grashious Kuriakose)
! - Versus

I ]h Avdmlmstrator
Umo" Territory of Lakshadweep,
Kavaxathl 682 555,

2. 1hc Duectox of Panchayath

Dcpartmcnl of Panchayath
Kavaram - 682 555

3.
4.
5.
Vlllage (Dweep Panchayat Agatti) — 682 558. Respondents
(By /\dvocatc M1 S Radha]mshnan) .

1. ()A 269/2013

/—\hamﬁi :Bashee 'J"'age 32

Slo T.Y:

Arakalld tan Island,

Laksh Applicant

shious Kuriakose)



I

Versus

2. ;l‘.hé--(;-hairpéfébn'
Village (Dweep) Panchayath
Kiltan-682 558 -

(W8]

The Fmployment Officer
- Kavarathi, l.akshadweep-682 555.

4. Director ofPanchayath
Department of Parichayath
Kavalathl 682 555

5. "[he Executlve Officer
Vlllage (Dweep) Panchayath
Klltan 682 558

6. Hoxlncultuxal Assistant
Vlllage (Dweep) Panchayat,
Klltan 682 558 : Respondents

Applicant

Versus

(V8]

V1 age 'ﬁ(Dweep) Panchayath, Kiltan-682 558

,'.~§‘_ ,



4. :
Vi ) Panchayath, N
<Kiltan:6 ! - ' Respondents

(By Ad .b‘akrishnan - R1-3)
13.
I ¥
S/o Sayld VK.
Vallomkadlyodu
Kiltan Island; ; lakshadweep
2. Sayed BadushéﬂMuhideen S.V.

Shahar Ban Vilas House |
Chetlal o .. Applicants

(By Advocate Mr GIaShIOUS Kurnakose Sr & Ms. Dalsy [ Daniel)

Versus

j-,dm 1 mstl ator
U of Lakshadweep, Kavarathi-682 555
2. Dlreclol

SClel’lCC & Technology

Chetlat 682 556

3. Dneclo; ofl’anchayath

Chetlat 682 556

6. Jumm Sc1enuﬁc Ofﬂcer
Chetlat 682 556

7. A,ccounls Ofﬂcel ,
ret K alathl 682 555. . - Respondents
(By Adv adbakrlshnan-Rl-.’) & 5-7)




l. 'A 1< sajeed

Kalpcnl Island

3. Ahadabl
:Athanam Th_ottam House
‘ K‘alpenilslandr

4, P.P. Sulalkha

Puthlya I’andaram House
-Kalpem Island

5. r(, P Noorjehan .
Chemmanam Palll House
'Kalpem Island

6 A K Beeb1

Al akkalar I-Iodse
Kalpem Island

7. l\/l l’ Mohammed
l\/lulllpula House

.on ofthe Union Territory

2 lhe Dlrecton (Sewnces)

Admmlsttatlon of the Union Territory
ol"Lakshadwteep (Secxetanat)

Agriculture

y of Lakshadweep,
2.555.

3 y lts Director.

(By Advocaie: Mir. S. Radhakrishnan)

: shadweep, Kavarathi — 682 555.

Applicants

— Respondents



—

15.

I

o0

<

0.

1.

12.

Fahi

14

“0OA 300/2013

B.Koya, age 42,
S/0 Bammad, Bilutheth House
Andrott Island.

B.Ahammed, age 43
S/o0 Mohammed, Bakakada Houqe
Andrott Island.

K.K.Mohammed Basheer, age 49
S/o Nalla Koya, Karakunnel House,
Andrott Island.

P.P.Iassan, age 41,
S/o Sayeed Bukari M P. Pandathpura House,
Andrott Island.

-M.P.Pookunhi, age 50
S/o Khader , Matharapura House,
Andrott I%land )

M.Bampathi, age 50,
S/o Asainar, Kakkett House,
Andrott Island.

C.Mohammed Kasim, age 44,
S/o Koya Kidave, Chettathada House,
Andrott Island.

K.P.Mohammed ‘Yas,een, age 33,
S/o Nallakoya, Kattupra House,
Andrott Island.

T.P.Shamsuddeen, age 30,

S/o Kunhi Koya, Thattampokkada House
Andrott Island.

B.Mullakoya,.age 43

S/o Kidave, Bithnatt House Kavaratt1 Island.

P.P.Fathimath, age 41,

D/o Kunhiseethi, Palath Puthiyapura House,
Andrott Island.

AJamal, age 48,

S/o Abdulla Attalada Allyathara House,
Andrott Island.



15.

16.

18.

- 20.

21.

22.

23.

24.

. , s

A .Mohammed Mustafa, age 32,
S/o Kidave, Aliyathara House
Andrott Island. "

L..Khadeejomabi, age 47,
D/o Buhari, Lavanakkal House,
Andrott Island.

C.Pookoya, age 42,
S/o Sayeed Mohammed C Kurmashada House
Andrott Island.

K.Subaida, age 39 years
D/o Kidave, Kunnashada,,
Andrott Island.

A.Kunhi Seethi, age 51,
“S/o Ukkas, Aliyathara,
Andrott Island.

T.B.Mohammed Hussain, age 37,
S/o Kosamma C.P., Thacherry Blyyada
~Andrott Island.

P.N.Hakeem, age 48,
S/o Siddique, Pudiya Nalam,
Andrott Island. |

K.K.Kunhibi, age 52,
S/o Yousaf, Komalam Kattu,
Andrott Island.

K.K.N.Khadeejommabi, age 39,
S/o Sayeed Mohammed Koya T.P.
Kolikkat Neduvilakam, Andrott Island.

@

Mohammed Murshid, age 36,
S/o Koyamma K.P. Moosathada
Andrott Island.

K. C Mohammed Hussain, age 39,
S/o Sayeed Ismail, Kannichetta,

' Andlott Island.

P P. Ilamza age 34,
Koyakidave M.P., Pandathpura
Andrott Island.

3



26.

27.

28.

29.

30.

(OS]
N

33.

34.

36.

M.P.Khaleel, age 37,
S/o Assainar, Matharapura House,
Andrott Island.-

P.P.Hassan, age 41,
S/o Abdul Khader K Perumpally House,
Andrott Island.

P.M.Thajunnissabi, age 39,
D/o Majeed, Puthiya Manazil,
Andrott Island.

L.Pathummabi, age 37,

D/o Yousaf T., Lavanakkal House,
'Andrott Island.

H.K. Hussam age 39,

S/o Pookunhi, IIalookakkada House,
Andrott Island.

M.P.Mohammed Rafeek, age 31,
S/o Koyamma, Kunnamkalam House,
Andrott Island. '

K.Mohammed Fasal age 32,
S/o Kunhi Seethi Koya,
Kadlyammada House, Andrott Island.

K.Mohammed Basheer, agé 34,
S/o Aboosala U.K. Kunthathalam House,
Andrott Island.

K.K.Mohammed Farook, age 27,
S/o Kunhi Seethikoya, Kerakkadamah House,
 Andrott lsldnd

A. Rasheed Khan, age 39,
) eed Ismail, Aliyathara House,
tIsland. .

KAbdul Salam, age 33,
S/o Muthukoya, Kannathimmada House,
Andrott Island.

K.K.Anwar Huésain,age 31
S/o Koya V., Kerakkada House,
Andrott Island.



38.

39.

40.

42.

43.

44,

45.

40.

47.

P.Mohammed Rafee, age 25,
S/o0 Mullakoya, Pachanal House,
Andrott Island.

T.M.Mohammed Aliyul Akbar, age 32,
S/o Basheer, Kakachiyapura House,
Andrott Island.

Basheer Karakunnel, age 41, .
S/o Sayeed Mohammed A.C., Karakunnel House,
Andrott Island. '

Ubaidulla, age 29,
S/o Seethi, Bappathiyada House,
Andrott Island.

P.P.Mohammed Farook, age 37,
S/o Pookunhi Koya, Thekila Illam,
Andrott Island.

M.M.Sayeed Hussain, age 27,
S/o Sayeed Koya, Moosankakkada House,

Andrott Island.

M.C‘.l-_-lammedathbi, age 37,

_D/o Yousaf, Mylachetta House,

Andrott Island.

Doulathabi, age 33,
D/o Kidave, Lavanakkal/House,
Andrott Island.

Guhai‘,-Madeena Beegum, age 37,
D/o Mohammed B, Aliyathara House,
Andrott Island.

Jookunhi Koya, age 36,
coob, Kolikkatt House,

K.D:er"i/esh Mohammed, age 36,
S/o Sayeed Mohammed, Kachashada House,
Andrott Island.

(By Advocate: Mr.K.B.Gangesh) -

Versus

Applicants



(S)

Ea

9.

10.

I

Sl "
,.,r‘r“.‘ AT 1 o.
P

The Administrator
Union Territory of Lakshadweep -
Kavarathi -682 555

Director of Education

Directorate of Education
Administration of the Union T emt01y of
Lakshadwcep, Kavarathi. '

Director of Panchayats

Department of Panchayats
Administration of the Union Territory
of Lakshadweep, Kavarathi-682555
Village (Dweep) Panchayat

Androth Island 1eplesemed by its
Executive Officer.

Faisal Ameen
S/o Pookoya N
Achammada House, Androth.

Mohallinmed Shamsheer M.K. -
S/0 Bathesha U.P.
Mayamkkada House, Androth.

Mohammed Asker -
S/o Seethi ‘
Aliyathara House, Androth.

N(j?y_liézlglakhan M.K.
S/o;Sued Koya
amhkakkada House, Androth

med Kasim P.P, '
’:':i ii"'dave Palathupra House, Androth

Abdul /\kbal
S/o @uban
Pandath Puthiya Pura House, Androth

Mujeeb Rahman
S/o Ibrahim

~‘Aliyathara House, Androth




13.
14.
15.
16.
17.
18.

19.

(By Advogate:

19

Mohémmed Hassan
S/o Kunhi Koya
Ayenamada House, Androth

Moh_a;fnlned Abdusalam T
S/o Abusala
Thecheri House, Androth

Muhammed Rafi
S/o Nalla Koya K.
Poodamkakkada House, Androth

Muhammed Kassim
S/o Koya
Shaikkinte Veedu House, Androth

P.P.Koyamma
S/o PK.Kidave
Palathupura House, Androth

Muhammed Khaleel
S/o Abdulla
Aliyathara House, Androth

Muhammed Basheer C.P.

S/o Abdul Khader

Cherikkal Puthiyapura House,
Androth.
Mr.S.Radhakrishnan — R1-4)
(Ms.Rekha Vasudevan (R5-19)

Respondents



P —

16.

w

9.

I

0

OA 301/2013 -

Attakoya T.V, age 44
S/o Koya Thankgal T,
Thailath Vallyakkattu
Andloth Island

Sayccd Koya age 43
S/o Koya' Kldave Allyathara House,

~ Androth Island’

Mohammed, age 54
S/o Shaban, Biriyammada House.
Androth Island.

Yousal, age 60
S/o Ahammed, Kandalath House,
Androth' Island

MuJecE Rehman age 35
S/o: Koya Kalachetta House,
/\ndloth Island |

/\bdul Nasal age 38

b/o Nalla Koya Kunnaéhada House,
Androth 1 sland

Mohammed Basheel age 37
S/o Yacoob Allyathala House,
/\ndloth Island _

Shl‘-ha u‘d‘decn age 35
o) ' Pandath Puthiyapura House

9/0 Koyamlﬁé vMavampokada House,
/\ndl oth Island

I\ou al, ag,e 43
S/o. Koyamma Koya Thacheri House,
/\ndzoth Island




13,

15.

17,
8.
_ 1]9?'
2L
22.
23.

24,

‘ K ya, age 48, - |
‘S/o Sayeed Mohammed Thacher1 Moosathada House

2l

_Kad’iygmrﬁada House

feek,age 41
b1 Bllutheth House,

Andloth Island

- 9/0 'Kunmseedhl Palathupura House,
-' Andloth Island ' :

, Fa:ook age 49
'g/o Koyamma Pochalam House,
'A”dloth Is and '

'l E Iassan age 51

’ _-'.S/Q ‘Abdul Khader Karachetta House,

A'ndrot_ 1

Andloth Island

_Ja'kem Pura House,
;f.: Kunnashada House
'Mohammed Llyaudden age 33

S/o Sayced Mohammed Neclathupura House

med, ,Kuﬁhali House,



25. 1 |
26.
27,
2.
29, ¢
30,
31
32,
33,
34,

- 35.

hiyanalakam House,

_andalath House

Andloth Island'

Mohammed S "le_em age§=42
S/o Sayeed-Mohammed;Kunnashada House,

Andx oth I iahd

Gafoot age 41 o
Slo lhangu Koya Pentamveh House,

' /\ndloth Island

leddceque]age 43 |
S/o Kidave, Modlyothada IIouse
Andloth Island

Shanavas’ age 33 v
S/o Kunhi Koya, Pochalam House,
Andloth Island

_ %/o Ham7a K(;yd Aliyathara House,

/\ndloth Islan‘ .



T T e T T

36,
371.
38,

39 3

40.

42,
43,
‘,‘47'
45.
4.

47,

fqbal, age42 T:

23

Mohammed Saleem age 33
S/o: Koyamma Kanmpura House,

Andloth Island

Shamsuddeen age 33
S/o Abdul Kader Bellchetta House,
Andxoth Island L

Kunhlscethl age 47
S/o /\boo Sala, Lavanakkal House,

Andloth ]sland

Yacoob age 45

S/o Samddeen, Kunnashada House,

/\ndl oth Isiand

Abdul 'labbax' ag,e 38

S/o Sayeed Mohammed, Kannichetta House,

Andxoth I%land

- Jamal age 41

S/Q Qayeed Bukan B1dumkattu B11utheth House

SaJma Beegum age 29 :
D/o: \Iallakoya Lavanakkal House,
' Andxoth Island

3

Shahqna'% Be'egu'm age 28

leamuddech P.T, age 33
ar,’ Chodam House,
Andxothvlsland

S/o Yousaf- éddram House,
/\ndloth Is!and,



48.

49.

- 50.

51

53.

54.

55.

56.

57.

58.

59.

ATAEERAR I

Hassan age 39
S/o Sayeed Bukan Matharapura House,
Aljdl()lh[%idlnd -

l'\/I:ohdmmca Sc{lécm age 38
S/o You%af [hdl lath- Ilouse
/\nd]()lh_lslgnd ' ’

Mohdmmcd Musthafa agc 36
S/o . Pookoya Neganmada House,
Androth Island. :

Koya, age 36
S/o Attakoya, Mathil House,
Androth Island.

Kamil, age'41
S/o Muthu Koya, Palathupura House,
Androth [stand.

/\sﬂ agc 30
S/o: Scuhl Koyd LLavanakkal House,
/\nm()th lsicmd

%akaiiya agé‘32
S/o Muthukoya, Bilutheth House,
/\ndnolh lsland '

Sallh age 37.
S/o Kunikoya, /\ynamada House,
/\,ﬂdl()lh Island

Rahmathulld dg,c, 39
8/0 Slddccquc Bilutheth House,
/\ndloth l%land

\/IOIiaiiﬁlﬁédf'A"slam Naser, age 40
S/o Sayccd Mohammcd Palllyet House,
/\n(hoth Island

853 ced \/]ohdm'med age 42
S/o Kasimi, /\chadapmakattu House
/\ndn()th lsland

/\hvku llussain age 29
S/o Pookoya Kunnashada House




62.

S/o '/\boo Salah; Pelumpalll House
Andloth Island

63. MUJer Rehman age 37
S/0.Sayeed, Buhan Ka1 akunnel House
Al’lleIh Island

64. Noulcl K, agc 33
S/o \latta'ya Koya Cher 1yadam House

65.
amma;, I(al akkada House
loth Island

66. - .'Shalnsu Shumoos age 34
~ Slo Lherlyakoya M. Pentamv1lapura House
'/\ndloth Island

67. 'bdpl'Naser, age 308
| ottiathattu House
68. ~ahuna age33
ya Nallal House
69.
- 70. .
.

é’Pairldathu Lavenakkan House



12.

73.

74.

75.

76.

77.

78.

79.

0.

81,

82.

83, ‘3 4

' Rahmat agez,42 v
Slo: Pookutty M.; Mathll Hou%e

Andxoth Island

'J\/Iohammcd Ilassan ,age'g_37
Slo Sayeed M.ohamm"

g"Achammada House

Andloth 1sl

Shamsudeex ,fage 32 | :_' ;
Slo: Muthu Koya K. Nellan House

: Andzoth Island

\/Iohammed Naseel ége 28
S/o Muhammed, Pentamvelipura House
/\ndloth Island

Raulath Beeg’um, age 29
S/o Thangakoya, Arathupura House.
/\hdroth Slén‘d'

Idthahuddecn agc 38
§/o lx]davc U K , Makket House

Moh"xmmed M{istafa age 33
S/o /\hammadlya Jabalpura House
Andnoth I%land



85,

95.

o7

84, /\ltal\oya agc 49 _
S/o .Yacoob /\hyathaxa House
“t-ghiyapura House
86. Fathahull »age 34 PHcH
S/o Sayeed Mohammcd Palllyett House -
'/\ndnot} I%land ~
87. Ba%hcel age 55
: T hachcn Moosathala
/\ndlolh Island
88. Mohammcd l axook age 33 |
S/ \Jallakoya CL., Thalampalll Makket House
~/\ndloth [sland ' :
w0 i
- 90. Salecm age31
8/0 Seeth] Kaxakunnel House
/\ndxoth Iqland
91.
92.
93. - Mohami |
: S/o Sﬂyeed I ;nall Kanda]ath House
Andtoth Island '
94. Sabn Khan age 33

S/o Koyammakoya "Thattampokkada House"




96.  Akbar

97.
98,

99.

Mohamme :usthafa age 42
[dayakkal I—Iouse
Andloth Is]and

Navas age 25

. S/o Hussain, Thahna Man21l

/\ndloth Island

102.
‘ S/o’Yousaf Nellal House

103.

105,

107.

. 7a1nu Abld age 26

| Aﬁdiom Is’l' hd

§/o -‘Q'eethlfl\‘/[' Lax)anakal House

_ /\ndloth Island

G- :.l
Mohammcd Basheel age 42

9/0 Kldave K Palliat House

' /\ndloth IS and

Muthu Koya age 39 :
S/o Kunh] Seetln Makkette

/\ndloth Island ‘

;‘ukhbeel age 30
oya Kerakkada House

age2] |
e M.P., Pandathupura House



1009. Ubal ulla, age 29 | & »
S/o Sathal Kanmpura House
/\ndloth Island

110, Jalal, age 49 _ :
S/o YousafP Moodampura House
/\ndloth sland L

1T Kidavu age 5'5 :
~ Slo Indeen M., Blrlyammada House
Andxoth Island

112. Kldavu age 59
S/o [rjab, Mekkat House -
/\ndxoth Island

[13. Mohammed Salahudheen age 26
S/o Koya T'P., Kandeth House
Andloth Island

114, Mohialﬁme*Sh'a‘l{ee‘r age 22
- thi, Makket House

. ithaf age 24
9/0 Jamal Mayompokkada House
/\ndloth Is]and

116. /\bdi)l Gafoor, age 28
S/o Nallakoya T,, Bappathiyoda House
‘ /\ndloth Island.

117, Mohammed Yathlya Khan, age 23
S/o Bash@er K ‘Mathil House
Androth Ts d.

118

119. Kunmkoya agje 35
- S/o Ahmed, Ponnikam House
/\ndloth land



120.

121

123.

' Andxoth Island

/amul Abld aﬂe 4
S/o Assamcu ‘N. P Kandalath House,
/\ndloth Island '

Mohammcd age 50
S/o Abdul Khader; Kaval Chetta House,

/\nd;oth Island

Mohammcd Aboo Salih, age 37

~ Slo. Musthafa Ammelam House,

124,
125,

126.

Andloth I%]and

Koyd age 37
S/o Sayeed Mohammed Lavanakkal House,
/\ndlolh ]slcmd

Mohammed Rafcek C P , age 38
S/o Sayeed Chenkkal Puthnyapulam |

Mm feek age 40
S/o Ukkas Bx'lutheth House,

'/\ndmlh Island

Mukbccl age 28

Slo M’ajecd L., Perumpalli House

. /\ndloth Island

128.
120,
30, |

- 131

‘ /\nd.,x oth Igland

. _Rashced Khan age 33

5/0 KJdav.c /\ Blyyadachétta House

%/o Koyamma K P. Bappathlyoda House,
/\ndloth Island



134, e

B — -

132, N

dave M Kandalath House,
133. TM., age38
- ‘Makket House,

“9/;0:';K1dave Poovadakkattu House,
Andloth Islan S

135. .Mohammed Saleem age 31
S/o Hassan Kunm Keylyoda House,
/\ndloth Island

136. Koyamma age 47 .
' S/o ;Aboo '§aleh-f Kavalchetta House,

137.

138, Abdul "AzeeZ Khan age 41
' .S/o Mohammed Blrayammada House
| Andloth Island

i,: age 32 -

139, § i |
| ‘;M:P Pazhayakamkattu House,

140.

141

143

9.



144.

145.

147.
]43]
149.
150.
151,

152.

154,

155.

Mohammed Iqbal age 38
S/o Nallakoya Perumpally House,
Andloth Island

Pookunm age 56 ,
S/o Yousafllay Bappathlyoda House
Andx‘oth Isl,and' B

C-hc1 1‘yAakoya age. 36
S/o Kunmkoya P , Thacheri House, -

_ /\ndloth sland

Nasccmudheen K S pP. age 28

v 9/0 Ab‘dul Khader T Karachetta Sarommapura House,



156. S

157, Sad:

33

.:_;gili_'I-Iouse,

| ettapokade House,
- /\ndloth Island

1'58. Ba%hcel age
Sl Sayecd K., I&unnnash'ada House
Andloth Island - :

1'59;' -Mohammed KulalShl age 25
Slo: Sayeed Mohammed Karakunnel House
/\ndloth Island

)

160. bna|, age 47
S/o-Kidave K, Kunnumpura House,
/\n( 1olh sland

161. Mohammcd Raf'l age 31
_ S/o Ham/_d‘Koya K. Pathummapma House,

162. 4

164. Qajced Mohammed age 54.
@/‘o Kldavu Poovadakkauu House,
AD droth: Island s

165. R :
"Thachgri House,

166. S |
] koya-P., Thacheri House,

167. Yakoob agcl40'%:’
o S/o Kldavu K, Ammelam House _
/\ndzoth sland



169.

170.

171.

172.

173.

174.

176.

Lo

it @{m X w,u
. .:.32‘, .

: ‘_Moham ned Rafec age 42

S/o Koyarimakoya, 1 \/Iayampokkada House,
/\ndxoth Island C

Mullak()ya age 47 Y
5/0 \/Icuccd K‘ Lava' 'akkal House,

S/o ledave P Amme-lam House

/\ndloth Island

Mohammcd Ka51m age 46
S/o Yousaf, Bappathlyoda House,

/\I‘llelh Is]and

Kadecja, agpe':Si _

D/o Kidave K., Thacheri House,
/\ndloth Island

DI age 5‘4

3.? _Palathupula House,

\/1ulla

ayecd P. P ,age 25

g teh'ul:lah Puxathlkkatt Puthiyapuram,

Ali' Akbat K;iage 25
S/o Chcnyakoya Kannathimada,

Versus
l‘:hc /\dmmlsuétor

/\dmnmtratlon.(l)fthe uT ofLakshadwcep

i gncullule
cep, Kavanathl 682 555

Applicants



Respondents

OA 302/2013. i

Jaffer, age 35 ,
' S/o BabUJan Panncthechetta House
Amlm Island

/‘\'nﬁn-l.l‘slanAd'. 1:?:?:

Nallakoya age 40

1dan ottcchetta House
/\mmx Island o

- Jabbél PC age36
.S/o (,henya Koya, Purakkachetta House
/\mml Island

Applicants



'AdmlmStl ation. ofthe UT of Lakshadweep
Kavalathx 682 555 .

3. DISII ict Panchayat
-~ Amini represented by its
ExecutiveOfficer.

4. Village (D,w:eep') Panchayat.
Amini Island répresented by its
E\’GCUI’iVC Ofﬁ'cer :', Respondents

(By Advocatc MI S Radhakushnan/M/s Sheriff Associates)

18. OA 303/2.013:7 B

| Aboobaker | ".,dge 41 |
?/o ]\unhlkunhn Pallam House
K’l\/dlalhl Island

2. \/Iuslhafa B K age 45
S/o Sayccd Bakakada House

3.

4,
S/o (,hcn 1ya <oya K , Aynipura House
Kavanathl Island '

5. Vacoob P, a‘ge 41
Ab/o Kidave U.P.; Kumpapepula House
Kd\/aldlhl Island

6.

i
[Qlehyam House
ol '

O



) 'Mu;eeb, Rehman U.P age 34

,'/\nwal AP ape 39
v S/o Muthu Aynepuxa

S/o Fhéngakoya Bnekal House |
Kava]athl sland

| bajilhaP age 32
uD/o All /\nddam Poovmoda House '

Kavalathl Island

Bdshem PI 5
S/o Mohiarh;

age 44
:Palllpura Puthlya [llam House

Abids B ..,'age 44
S/o Ahmed Kattlmmada Kadapurathaba House
Kavalalhl Island

Sdlccm /\ P g ééc 34

Slo. Mohammed (, P. Athampapepuxa House

K’l\/dlalhl Isht { ;

sam P A., age 29
K. P Puthlya Alikom House

(avalathl Island




19,

20.

22.

23.

24.

25.

26.

27.

28,

29.

30.

[ PRRIERR:

38

S/o Hamzath ‘AL, ai?ﬁya_biyoda
Kwalathl Island SR

Mamkfan K P age 30
S/o Abdul]a A, Kuttltapepura
/\galu lsland '

Illdayathulla S. M age. 36 _
S/0. Hamzalh B K 5 Subalda Man21l

S/o Chenya Koya K P Paklchlpuxa
li{aval athi _I_s_land '

Suliman P, age 38
S/o | (1dave U P., Kuttipappepura
Kavalathl Island

Yacoob C P age 40
Puleenakeel House

9/01 am7a1h _ el
Kavalalhl Island

,_aée 41 :
.:.-'Ml Birekal House




32.
33
34,
35.
36..' |
3V7."'
38.-
39.
40,
41.

42.

' Mohammcdl ,ﬁ' 3
: -S/o (,hCI iya: KOyaP

Kavaxathl lsland

Pookoya P:P age 48
Slo. BabUJa:v, M Puthly,_pura House
Klltan Island :

Ilussama]l K P age 33 |
S/o Muhammcd C. Kuttlthayapura I—Iouse
Kavalathl Island '

SUlalmah M' age 37
Slo IIam/alh M, , Maidanoda House

Kava] dlhl sland

Ka]a Hussam C agé 37

' S/_o,/\hammed Khan T P , Chungam House

Mohammcd Shaﬁ K.P. ,age 32
Sto gayed Poo, A Kakach1yapu1a House
Kavarathl lsland :

Mohammcd Raﬁ B ;age 33
S/p /\tLaklda\I/e T P Beelanthoda House

lam, Pulipinnakad House



44.

46.

K A '-f‘»’g‘({‘ﬂ-?ﬁﬁjmt‘f .

9/0 hammch AmanathakepulaHouse

Kavalalhl Island

S‘Halafudhec':d age 24
9/0 Al A Poovmoda House
Kavmathn Island '

(By Advocate: M{‘.KiB.Gangesh)

Versus

-FU [ 'b'f.La <shadf’ veep
,]\avfnathl 682 355 1epxesemcd by

Applicants

Respondents



-A"mlm_1 s ahd-

P.I. %1&), age: 31
S/o Abusaia, Putjxyalllam House
Amini Island.

K.K. Ra)&k aéc 27

S/ Khadelkoya Kunmyatamkakkada House

Amxm Island

P Aslnaf age: 37
S ;Ahamed Pallam House
Amlm Isldnd

K (, Moosa agje 44 ~
S/o- Attakoya Keeldchely House
/\mlm I%land o

!

B Kasfmkoya age 42

ya Chnmthabelll House

Rdhe 1'MT"'age 33 . »
S/o. Abdullakoya Madam House
/\mlm Island

Pookunh o
Slo T.C., Yousaf Nommahal House

/\mlm lsland

Applicants



[N\

4.

yats ' _

: a-n-chayats .
of ¢ Le UT of La <shadweep, |
5355

VDncum of Ifclucahon .
_Dncctonatc‘.o Education .,
Administr atloniﬁ'ofthe U ofLakshadweep
I\avamthl 6‘%” 535 '

Village A_(L):w,c-i;cj:p) Panc’ha:‘y‘%at
Aminilsland represented by its
Executive Officer. - Respondents

(By Adﬁ‘véééﬁ;éf{ M;r;S‘.,;R?adhakri',shnan)

20.

[N

(WS

'O A N() 375/2013

Mohdmmcd Abdul Razak
S/o UK. Nalla Koya
/\ualdda llou%c

/\ndIC)Ll Island o

K \400%& '
Kandllam l,louse :

Bn 1yammada Flouse

/\ndxou lsldn_ : Applicants

(By /\dvocalc 1\/h K B (Jang,esh)

(V8]

,,,\/ C.‘rsus :
lhg /\dm}msualox _
/f\::d;ﬂﬂﬂl%llall()lIOflhe Union lennmy
' Kavalathx 682 555.

Dcpaltmcnt ofl*nvlommcnt of Forests
Union T cmtoxy of Lakshadweep,
Kavarathi =682 555. : Respondents




| Savad T, K;j;-,:f
‘ S/o Mohcu 1ed ALP: nikkadu

LI

'/\boobacku I K , age 34
S/0 Fathahulla, Puleenakeel
Kavarathi l_sl_and

4. Jehangeer AP, age 32
S$/0 Hameed, Aliapura
Kav.arathi lsléihd.

Shdjah'an B ag.,e 35

- Versus

I, The Administrator
/\dmmslnahon oI the UT of Lakshadweep

Kavarathi=682" 5'55
represerited b}ylns.Dnec‘lor

4. Village (chap) Panchayat
Kclvcnathx Island represented by its
l \CCUU\/C OﬂlCCl S

. "‘K'Eagihakrishnan)

Applicants

Respondents B



[N

M BT o e T e
LA e

(i)fA ":327_/-20'1 3

(By Advbcai‘léz.1\/1i‘.12(.-f3.-.;Gahgesh)

[N

(3

[

Versus

The /\dnﬂmsucuon

/\dmnmsndllon of the U T ofLakshadwcep
1\(1\@1(\1111 687 )55

a Jj'ch'a yats

Dncclm@i )
epartmentiof Panchayats

Dc:p/iv'l'mcm"of Environment & Forests
Union“Territory of Lakshadweep
Kavarathi-682555

Village (D\vcep) Panchayat
Kd\/c\ldlhl lsland 1eplescnlcd by its

l\d\/c,lldlhl.

Samul Hamced P P agc 39
S/o Alaj l\ Pokaxa (,hcpma House,
i\av(ndlhl D

:.'“aoc 35
i Kcu ulhohpua I Jouse,

Mohamm

ge 4
Pallam House,

e e«

Applicants

-['{espo'ndenis



S. o
adam House,
g Applicants
(By A Gangesh)
‘ Versus

. The /-\'dnﬁhjistréfor

Administration of the UT of Lakshadweep

Kavarathi-682 555.
2. Director ofPahChayats |

L)L paltment ofPanchayats
3. . :

Dueuofate of Lducatlon

Administration of the Union Territory

of L. dkshadweep, Kavarathi-682 555

4. 'V.i'll'agef(D\iv“c]:)‘) Panchayat

Kdlealhl Island 1eplesemed by its

Lxec uuve Oﬂncel | Respondents
(By /-\d
24,
I

¢ \vlstmg Centre Klltan
"t Kiltan.

2
3.

visting Centre Kiltan

:v,;at,.Kiltan. Applicants



(By Advocate: Mr

Versus

of Lakshadweep

‘ajnc 1ayats ?
:Admmls ral 1on‘ ofthe UT of Lakshadweep,
Kavarathi- 682 555 E

, lhe Chlef Fxccutlve Ofﬁcer
Disfrict Panchayat Unit

Kiltan, Union Territory
of Lakshadweep-682 557

(By Advacate: Mr.S Radhakrishnan)

oxms

kamg as casual labow er in the Department of

Scwnce & 1 cchnology, Agatti, Lakshadweep.

Hydel P. ‘;
Slo Sayccd Buhan Ha)l U
Pokkathappada .(lflouse) Agatti Island

Wonkmg ab cééual laboﬁxex in the Department of
Scxencc & lcchnology, Agatti, Lakshadweep.

Respondents



47

/—\pplicants

iakose, Sr. & Ms.Daisy I.Daniel)

€rsus

ep,K arathi-682 555.
2. Chalrpelson = d
Village (Dwecp) Panchayat Agattl -682 557
3. Chair pelson

Vlllage (Dweép) Panchayath Chetlat Island-682 554.

4. The Jumm Suenuﬁc Officer
Dde] tmen‘t of bmence & Technology
Chetlat 682'554

S. The Jun101 Smephﬁc Ofﬁcex
Dcpaltmem ofﬁmence & Technology
Agatti- 682 557 '

6. Dnectm ofP'mchayath
Depanmem of Panchayath
Ka_\:{allath;:682 S5S. ~ Respondents

(By Advoéate: Mr.SRadhakrishnan for R1,4,5 & 6)

Applicants

Versus




o

' Sub DlVlSlonal Ofﬂcex

Um‘on‘"Ic '_ ksllfia'dw,e-ep
Kaval atn ’ i

Kiltan 1 sland Umon Temtory of Lakshadweep
thdn S A

: Dilcctor S

Services, .- :
UI ofI akshadwecp Kavalattl

(By Advocalc Mx 9 Radhaknshnan)

27.

Lo

()/\ 344/2013

I\dsslm /\ )
S/o. Auakoya P P
/\llydlhdla llousc Ancholt

Jalal'uddm N .
ova N P S
hada _,,{ouse Andrott

Mohammed Ilassan CE
Slo: Kunhlkoyd SVP
5 dayakka House Andrott

Mohammcd Rafeek C.K
S/o.Koya K. C

' Lhcnya Kakkcmal House Andlou

'l\/lohdmmcd Kanialuddih M.K
S/o _Shlhabudc in Pookoya Thangal
= nﬂ kkada I_louse Andrott

}-1f();xsé;-" Andrott

No‘oml. Hassan /-\ §
S/o \dl_hya 'ova U.K
/\nalada, ouse, {Andrott

B e N

Respondents



[N

m C N
iddin Thangal

Admlmstl on: ofthe Uriion Territory
ofLakshadwcep, Kavaxattl - 0682 555

_Dncctox oI Panchayats

Department ofPanchayats
'Admmnsu auon, of the Union Territory
ofL kshadwccp, Kavaratti — 682 555

Dcpaxtmem OFLlecmcnty
Union lcmtoly of Lakshadweep
:l\chuathl < 682 555

Vllla&e(chep)@Panchayat
A i : 'xesented by its -

/\ y%hom ma r

D/o lamsa, L, :'Ecﬁétla House, Agathi

Applicants

Respondents



o~

[P e R R o o ——I—~— . .
oo A-..ﬁ..ﬁ,,vgr»ﬂ?.!‘_’»:.{&;ﬁm,'g“f-: we T T

BO

S/() (dsmx Kova C P
Poovmoda l-—lfolgijs,e}, Agathi

U i'n’l.n er M

K;u'h ﬁ_aih alam House; Agalh1
Nazer K

S/o.Kidave = :
Kunnikathiyapada House, Agathi
Showkathali M.~
S/o.UmmerB .
Malgayachoda House /\gathl

S/o Mulhahfl\

Pathada House, Agathi .

Aboobacker N.M
u;l, Rdhman F

md'\ I]ousc /\gathn

/\/hal C i
Sho. Mohammed Koya T.P
( halhklmd llouse Agjathl




20,

21.

24.

217.

- 28.

31

51

S/o Koya P
'Bnyathablyoda House, Ag,athl

Nafeesa M K
1D/o.Abdulla Koya K
Moolhmnkalgxqgja lousc—;, Agathi

"lxoya P

S/O'Kunhxkoy
o} noda llouse /\gathl

. I\asmlkoya K l

Slo. Abbobackel Koya
Kamdlmalmlyoda Pulhlya Illam, Agathi

/\boobacku U P _
S 'l;tMohdmmcd

i"l‘iﬁ&unibi M
D76, Attakoya :
Ma@‘n Iam chxyoda House, Agathl




34.

36.

38.

40.

- 42,

43.

B Samcm

52

S/o Ma]ccd

Saycd Mohammed L
SloKalidP = 17

v Lllg_ House, /\gathl

‘Naseer TP~ -

S/o.Muthalif
I hekku Puinya Illam Agathl

-chnd U

:\;S/o,‘l l.amz;a U :
:Ummmcl"odachetta House, Agathi

SyLd Mohdmmcd <1 -
S/o /\boo Sdh ]

Kaldnlhlthlyoda Iousc Agathi

S. /o;lfamahuna |
Blyashablyoda House, Agathi

Hajdromma T.p
D/o Abdul’ derkoya P.C.
]"hckku Pul yaillam, Agathi

: ,‘;.5‘{u‘vf:}&\ﬁfg’?-'ﬁiﬁﬁﬁ'ﬁﬂﬂﬁ? AV



s,

Kood&m Housc /\g)athl '

Sh’o“_/kathali .

47. ,
S/o;Late Attakoya ,
* Sailaniyoda House, Agathi
43, Nissamudheen V. i\‘i
- Slo.Hamza C:K (Lale)
\/adak l\ccla Hldm /\Qalhl
49.
50. Mohammc /\1-1 C
S/o.Kasmi: KPya A
Chqchalakapqdd Ilouse Agathi
S1. S%iy'cd__Molmn‘ncd K
(By Ad
I :
O ,.f the Umon Territory
' 'fKavalattl - 682555
2. gncultune '
' of I -akshadweep, Kavarathi
ts. Dncctor - 682 555
3. _hayats

the Union Terr itory
eep <avalatu - 682 553

Applicants



Umhﬁci I“afdoka;haﬂ
S/o.Aboosala
Malikakal 110use Ammn

P. A Saycdah"
Shor Ildm/akoya
Puthlya Ashal oda House Amini

IR

Rah‘math Beégam‘ S
D/o Ahamed ‘ ¢ Malikakal House, Amini

Ah'amédkciyég N | |
SX"'-I<°yal<id'éV.ug? Surambi House, Amini

Vahyabl P (,
D/o /\nthukoya Palllyachetta House, Amini

o :%.'Ne‘i‘sus

Ihc. /‘\dmmmtlatm ,

Respondents

Applicants



b ‘Director of Education — 682 555

Respondehts

D/o .Kunhlkunhl ‘
Pallxcham HOUSC Kavaram [sland

,’“\.-.__‘.A__,.:—{.\:lLtﬁA- o
— !
joo S "



9.
10. S .
D/o Vallya Abdurahlm n
Vadakkumelachadam Kavarattl Island
11,

12. ‘BeefathummaB
D/o Aboobacker: -
Beelamthoda Kava‘-i'att':ijlsland

13. Réhlﬁdth Bee‘g‘ugn PP

D/o.Attal K.P
Pochalachepula Kavaratti Island

14. Mauanath '
D/o .Muthu /\ynapuxa

I ’Jhc Ac mlmsu ator
Admmnstratlon 'of the Union Territory

ot

(')f‘Lakshadweep Kavaxattl — 682 555

(By /\dvocate M1 b Radhakmshnan )

Applicants

Respondents



31.

l.

2. :Atlakoya C

' Slo. Muthukoya o ;
Su;ambl House Am1m

3. Anwar Hussam

D/o.Essa . -

Kouapurd House Amml
4. dextha Beegx)m _‘ ‘
D/o Sayeed Abdulla Koya
1;;House Amlm S

s

S. Hdmeedathbl g
D/o. Shalkoya v
Monakkallachetta House Amini

6. Hés’saihar'
S/o Mohdmmed .
/\hmmccheua House Amini

é’éh"éé’t%;Ho_jﬁse,Amini. Applicants

Versus

b hc Admlmstratox
/\dmmxstnahon of the Union Territory
01 L akshadweep, Kavaratti — 682 555

'Umon. Terl 1!; .of Lakshadweep
Kavarathi 1cptesented by '
Director ofkdqcahon — 682555



Abdul Hassan
S/o. Attakoya S
:Kagthatt Ho_uS‘e"%Andrott

3. Sayed Mohamm‘ed
S/o ‘Aboosala’ :
:Karachetta House Andrott

4, Mohammed Hussam |
ﬂ/p Mohammed :

Respondents

Applicants

Respondents



1.

2.

3. llaSSdn ' .
S/o.Attakoya. i,
Kunjanattichetta, Andrott

4. Yousaf

Slo.Pookoya . '
Puthlya Eddlyakkal House Amini.

(By Advocate‘;th“" K B Gangesh)

"Dlrector of anohayats
rtment of Panchayats

Applicants

Respondents



3. Mansoox Al, :
So. Muthukoya
APentamvellpura I—louse Andrott

4, Moéhammed ~Faisal
S/0.Siddeequeé. .

Makkct 110Llsef=':Ahdrhtt Applicants

j he Admxmsﬁé’tor
Admlmsu atlon of the Union Territory
ofI akshadwcep, Kavarattl —~ 682 555

2. Depdrtmcm ofAmmal Husbandry

4. 'Vlllage (Dweep) Panchayat
Andrott Island’ rcpresented by its
E xecutlvc Ofﬁcel 682 554 Respondents

i

(By Ad\/’b‘cgié’:M)ﬁ,S ,Lgédh;ékr;;é_hnan )




&l

K:P.Homzakoya . - 11
S/o.Aboobacker [ .
Kamalmalmnyoda Puthlya Illam House, Agatti.

K. ShOWkdlhall
S/0: Sydubukhan P
_Kondmoda House Agattl

B Sharafudhcen
S/o Ummer Ella o
Bccyakutt“""da}louse Agatti

v, K'Mohammed' Mukth'ar A
§/0.Abdulla Koya ' _
V_ada‘kk Kunnmamel House Agatti

/\bdul Rahnman.;:
S/ "‘D'lddceque

/\gaml;i Applicants

q rx ofLakshadweep, Kavarathi
y 'y; I1ts Dnector— 682 555

Kavaratu

anlage (I', qpb}}Par}chgyat
Agatti Island fepres i _ _
I~xecque-O dcu 682 553 : Respondents




v éé‘,

1. 1 he Admlﬁlstl ator
Administr atlon ofthe Umon Territory
of L akshadweep, Kaval athl 682 555.

2. ']‘he”'D‘ix'écl'oi (S‘erviées) :
Administration; of the Union Territory
of L. akshadweep (Secxctanat)
Kavaxaul - 682 555

3. Dcpa;tmenl Qngnculture
wnion Temtbxy ‘of Lakshadweep,
Kavarathl - 682:555. " o
Repxe%emed by 1ts Dnector

(By Adi;(')hcate M1 S Radhak1 1xshnan)

ol
i
l

37, OA 355/2013

1. MuLhUkoya §
$lo. Shankoyag

-

Applicant

Respondents

Applicants



D et E R LI P,

f'lial hadWeep, Kavarathi-682 555

4. Village (Dweep) Parichayat
“AndrottIsland: xepresented by its -
I~xecuuve Ofﬁcer —-682 554 Respondents

(By Advocate Mr € Radhakrlshnan )

38. ()A 356/2()13
L. l lajarommabl :
D/o. Koya ledave M ,

:eny ¢ i
ehammed Koya Ha_]l

i 1<kakada House Kalpem Applicants

. 1 1 p) Panchayat
Kalpem Island represemed by its -
Execuuvc @flloex £682'552 Respondents




13.

o

Alikakada.

Abdul Lathecf -
S/o.Pallath Kunhl Koya
Ncnempappc}da:__l*louse,v - Kalpeni

A:u'ak"dyé‘ ) :2‘

M K Kha]ee ‘
S/o llamia Koya

L
C )



14,

17.

18.

19.

20.

21.

HajnommabL .

i

D/o Kasm1 Koya' |

:S/o Koyamma Ié
'Manjlyenam House Kalpem

(By Advocate "'Mx K B Gangesh)

N ;7]‘ :

- - Versus

we p; Kavarathl 682 555

LA

, T}’ of Laloshadweep, Kavarathi
1ts Dlrector

DerCtOI of I’.anchayats
DepanmentJ f Panchayats

Administr atlon of the Umon Territory
ofl akshadweep, Kavarattl

Applicants



4.
Kolrw'v_; its
(By A adhakrishnan )

Abdul Ldtheef: : S
Keela Vallattom Amm Island
Lakshadweep L

(By Ms.Shahna Kar‘th;ikeya-n)'ﬁ? :

Vcrsus i 3

' RN
L. Vlllage (Dweep) Pancﬁéyath
- Ainnilsland:
;Repnesented by the Chéllr Person
Pm = 682 552 i

2. ‘Sec retary ‘
'Department of Panchayath Kavarathi

3. 'Dnector . :
£ mploymcm and T 1ammg
Unibii Territory ofldakshadweep
KdVdIdlhl

(By Advo:"ate Mr S Radhakrlshnan for R 2&3)

Respondents

Applicant

Respondents

Applicant



42. 04&53652"/20'1333 o

,Rabeehathulla B.P. aged 35 years

S/o. Mohammed Koya T.N.,

Labourer, Klltan Resndmg at Vahyapura House,
Kiltan Island '

(By Advotate: s.;_;i.’P’ V. Mohapan)

Versus

I.  ‘The'Administrator,
!U F of Lakshadweep, L
Kavaratti-682 555,
Llec;ncal DlVlSlOl’l Kavarathy

-DlI‘GC[_OF of Panchayal

Aaged 28 years
abourer Ammal

Versus

2. Dlrectm of Panchayat

Respondents

Applicant

Respondents

Applicant



[By Adv:ocate i S Radhaknshnan (R1-3)]

44. OA 364/2013

Abdul Qublsh S/o. Samul Abld P., aged 27 years,

Malikakal, Kiltan, U.T ofLakshadweep, workmg as
Casual. Labouxel,,(I-
Animal Husbandny
Kavarathl :

Respondents

Applicant

Respondents



Applicants
(By A'(Ej*vbf_c}gift'e‘ M;QK.B.‘ Génge’;éh)
""‘Ver‘sdlsi" o

I.  The Admlmstrator
/\dmmlstxatlon ofthe Union Territory
akshadweep, Kavarath1 682 555.
. i
2. The Dlrectm oF‘Panchayats
‘Depart"' ent:of Panchayats
'A min tratlon ofthe Umon Territory

'Port Contnel Tower Andrott — 682 554
-Repxesented by 1ts Ofﬁcer in charge.

4. Dlrectorate of Art & Culture
/\dmnmstnahon ofthe Uhion Territory
of Lakshadwcep;, Kavaratti — 682 555.
Represented by fts Dnrector

1 ':“gncutere
of:th

nion Terrltory

(Dvxﬁe 3) Panchayat
{1' - iepresented by its
Respondents




- , . o “ "§,.; K

3 budheen Thangal, aged 28 years
deth House, Andrott
4, ed 23 years,
Kandeth House, Andrott.
5 44 years, S/o0. Kidave A,

6. Khaxr aged 32 years S/o Muthu,
‘ Pulecnakeel House Kavarattl

- 7. /\bdulban ag;ed 34 years S/o Hamza Koy,
Monak,kal House Ammp
‘ i

8. fSayed Koya aged 44 years S/o. Pookoya,
Mee‘l,acherl House Amml . Applicants

(By AdVOcate sn K. B" Gangesh)

e s:'::'?:‘-.: e :ni
' BRI Versus

1 lhc /\dmlmsu ator, :

Admlmsuatlon ofihe Uhlon Territory of Lakshadweep,

Kdledltl 682 555 "@}

1
i

l

4, Vll ag,e (Dvsfeep)Panchayat Andrott Island,
lcpresented by 1ts F; xecutlve Officer — 682 554.

'Vxllage (Dweep) Panchayat
i i.d:;;

Respondents







17. Qoudabl K. C P ag,cd 29 .years, D/o. Attakoya,
Kudambattu Lhcnydpura House, Andrott.

|8. Mohammcd

43 years, S/o. Sayed Mohammed,
Pappct H()ugc : '

19. ﬁ{iKoyammakoya,
Applicants
(By Advocate: Sri KiB. Gangesh)
Versus
I JThe /\dmmlstmlol
Administration of the Umon Territory ofl dkshadweep,
Kavaratti- 687 555.
2. Dncclox 01 Panchayats
Department of Panchayats,
Adminjstration of the Union Territory ofl akshadweep,
’Kavalam = 687 555 o
3. ep')Panchayat Andrott Island,
11@ ercutlve Officer — 682 554. Respondents

(By Advocata 811 9 Rddhakxlshnan)

48. ()iAf 3..7-0/ 2 0;1' 3

L. boobdcku agciBS years, S/o. Ukkas
Kunhlbxyoda I[ouse KdVdrdtll

2. Musthatd ag 36 1 ycaas S/o Hamzath,

U ) (,' Kdvarattl
3. ‘ S/o. Koyamma,
4,
6.
7.

use, KanI attl



o

(3]

fl{amld BLL&,UI nl

.DilLLLOI"dI'C '

3

éf’atti. Applicants

Versus

The /\dmlmsucuol

Administration of the Union Territory ofLakshadwcep,
Kavaratti- 682’555.

: §

l)ncuon ()I Pan'chayals
Ddele(,nl of ’anchayals

_/\dnnnlstlatlon of the Union Territory of Lakshadweep,

Kdledlll — 682. 555

M dlcal vavnd Health Services,
()fI a"’"hadweep, Kavarathi,
its Diréetor — 682 555.

Umon Territo
Repncswtcd l

Village (Dw ep"_) Panchayat,
Kayara‘m [sland; represented by its
er — 682 555.

Respondents

P, Naseer,' agchSyedx%, S/o Kunhikunhi,
P a l 1 i,c _hjc}m '}--’:-] ou %’e' . (ava?ratti

l’l Nascu ldsc,ed 32 yuus S/o Hamzath,
Puthlyd lllam Kavaram




7. bdul Ra/ak‘,: agcd 28 f';:ar% S/o Mullakoya,

Saldblyoda Housc Kavaram
(By Advocate: Sn K 13. (Jangcsh) ,4'
Versus

I The /\dmil‘ii’étrc‘ltdr, )
/\dmlmsu dthl:

'Umon Tert 1101i;y 0(’ "Lakshddweep, Kavaratti.

N

2. Dcpcutmc’n»‘fo‘f"Ammal Iusbandly, ;.
_ ritory. of Lakshadweep, Kavaratti
represented by 1t Director.

3. Director ()'I"Pa'hﬁéhayats '

Department of P»anchayats
Administration of the "

Union Territory of lLakshadweep,
Kavaratti, = -

50). f(ii}!\'iNi;.’.3'.ff7‘_'2f/ii:(-)jf3'

amaludhccn, S/o /\bdulla U.C.
Muddkkly. .a‘»_ﬂlf'lg)u

(s

Kadamat. =~ .

N

th DHL(,L()I (SfoVlCGS)
/\dmln,lf,st.lquo ()ff Lhe Umon Territory

Applicants

Respondents

Applicant



N 75

of Lakshadweep (Secretariat),
Kavaratti — 682 555.

Department of Weights & Measurers

Union Territory of Lakshadweep,

Kavarathi — 682 555.

Represented by its Director. Respondents

(By Advocate Mr. S. Radhakrishnan)

S1.

OA 373/2013

Abdul Saleem, aged 32 years, S/o Nallakoya,
Ummerthakkada House, Andrott.

M.M. Moha'mme‘-djl'qbal, aged 37 years,
S/o Migdad, Meelad Manzil, Andrott. Applicants

(By Advocate: Sri K.B. Gangesh)

o

Versus

The Administrator,
Administration of the

Union Territory of Lakshadweep,
Kavaratti.-68255$

Director of Panchayats,
Department of Panchayats,
Administration of the

Union Territory of Lakshadweep,
Kavaratti,-682555

Department of Science & Technology,
Union Territory of Lakshadweep, Kavaratti
represented by its Director.-682555

Environment Warden,
Department of Environment & Forests,
Andrott-682 554.

Village (Dweep) Panchayat,
Androth Island represented by its
Exccutive Officer-682 554. Respondents

(By Advocate: Sti S. Radhakrishnan)



52.  O.A No. 380/2013 5 )

Nasar P. Muhammed Nasar

'S/o. Nallakoya,

Puthiyath House, Androth Island

Union Territory of Lakshadweep — 682 551. Applicant

(By Advocate Mr. E.C. BineeSh)

Versus

The Admiinistrator,
Union Territory of Lakshadweep,
Kavarathi Island = 682 555.

The Director (Services)

Administration of the Union Territory :

of Lakshadweep (Secretariat Establishment Section),
Kavaratti Island - 682 555.

Director of Panchayats
Union Territory of Lakshadweep
Kavaratti Island — 682 555.

The Director

Agricultural Department

Union Territory of LLakshadweep
Kavaratti [sland ~ 682 555.

Plant Protection Officer

Office of the Plant Protection Officer

Androth, Union Territory of

akshadweep — 682 557. Respondents

(By Advocate Mr. S. Radhakrishnan)

53.

l.

OA 3812013

* B. Saidali, S/o late Mohammed Koya
* Palliyachetta, Bandayam House,

Agatti Island, Union Territory of Lakshadweep.

K. Muhammed Rafeek, aged 42 years,

S/o late Muthukoya, Kattampalli Poomada,
Kalkkandiyoda House, Agatti Island,
Union Tetritory of lakshadweep.

K.G. Jamaluddin, Aged 40 years,
S/o late U Mmer, Mariyathoda Kandawargothi House,
Agatti Island, Urion Territory of Lakshadweep.



77

4, T.K. Sarommabi, Aged 36 years, D/o late Kunhikoya |
Keelaillam Thekkeelapura House, Agatti Island,
Union Territory of Lakshadweep.

(By Advocate: Sri N. Anilkumar)

' : Versus

. The Administﬁra.tor,
Union Territory of Lakshadweep, Kavaratti.

2. The Chairperson, Village (Dweep) Panchayat,
Agatti Island, Union Territory of Lakshadweep:

Lo

The Employment Officer, Kavaratti,
Union Territory of Lakshadweep.

4, The Director of Panchayat,
Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep.

5. The Executive Officer/Special Officer,
Village (Dweep) Panchayat, Agatti Island ,
Union Territory of Lakshadweep. :

6. The Deputy Collector/ASQO, Agatti Island,
Union Territory of | Lakshadweep.
7. The Social Welfare Inspector,
Women & Chief Development Office,
Agatti Island,
Union Territory of Lakshadweep.

(By Advocate: Sri S. Radhakrishnan (R.1,3 to 7))

54. QA 384/2013

I. - Ishaque A.C., aged 35, S/o. Junies T,
Bus Helper, District Panchayat, Kiltan,
Residing at Arakkala Chetta House,
Kiltan Island, UT of Lakshadweep.

2. Abdul Rasak K.C., aged 37,
S/o. Kasmikoya P.P., Bus Driver,
District Panchayat, Kiltan,
Residing at Kattichetta House,
Kiltan Island, UT of Lakshadweep.

Applicants

Respondents



Noorulla S. M:;._,.:, aged 39, S/o. Late P.S. Kunhimon,

Bus Cleaner, Pistrict Panchayat, Klltan

Residing at Saife Manzil, Kiltan Island,

UT of Lakshadweep Applicants

(By Advocate: Sri P.V. Mohanan)

1.

The Administrator,

Versus:

UT of Lakshadweep,
Kavaratti-682 555.

Director of Panchayat,
Department of Panchayat,
Administration of UT of Lakshadweep,
Kavaratti - 618"2 555. .

Chief Lxccutlve Ofﬁcex
District Panchayat, Kavaratti — 682 555. Respondents

(By Advocate: Sri S. Radhakrishnan)

SsS.

L.

0OA 386/2013

Jahathali P.P., aged 33 years, S/o. B.C. Uduman,

Puthiyapura, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552. -

A. Ismail, aged 45 yeaxs S/o. Eassa, Andrati Yoada,

Amini Island; Umon Territory of Lakshadweep, Pin — 682 552.
Khalid Unna’m, ag@d 40 years, S/0. Mohammed Puthumamachetta,
Amini Island, Union Tertritory of Lakshadweep, Pin — 682 552.
Moosa I-’eéchan’dam, aged 38 years, S/o. Abdul Khader,
Mannathachetta, Amini Island, Union Territory of LLakshadweep,
Pin — 682 552.

Amanulla A.M., aged 33 years, S/o. Kunju Koorumel,

Amini Island, Union Territory of Lakshadweep,

Pin — 682 552.

Khalid A.P. aged 35 years, S/o. Ahmohammed Aliyachetta,
Amini Island ‘Union Territory of Lakshadweep, Pin — 682 35.
Jafeerulla P.C., agéd 25 years, S/o. Kidave Naduvatta Chetta,

Amini Island, U"r’_i_ign Territory of Lakshadweep, Pin — 682 552.



3. Abdul Salamif"A.,,v aged 38 years, S/o0. Khader Thottanada,

Aminipura, Amini Island, Union Territory of Lakshadweep,
Pin - 682 552: -

9. Noorul I-*las‘s‘a;h K.K., aged 38 years, S/o. Abusala Kochu Kannada,
Kallakakkat, Amini Island, Union Territory of Lakshadweep,
Pin — 682 552.

10. Jalal B.M., aged 31 years, S/o. Khader T., Bahija Manzil,
Thattanoda, Amini Island; Union Territory of Lakshadweep,
Pin - 682 552.

11.  Najeeb A, aged 31, 5/0. Kidavu T.C.,
Ayeshera, Amini Island, Union Territory of
Lakshadweep, Pin — 682 552.

12. Nafeesath U., aged 35 years, D/o. Eassa Kottappura,
Unnam, Am m1 Island, Union Territory of Lakshadweep,
Pin - 682 552. Applicants.

(By Advocate: Sri Shiraz Bhava V.S.)
Versus

1. The Union Territory of Lakshadweep,
Kavarathi — 682 555,
represented by its Administrator.

2. The Director of Panchayaths,

' Department of Panchayaths,
Administration of the Union Territory of L.akshadweep,
Kavarathi — 682 555. '

(VS

The District Panchayath, Amini, rep. by its Executive Officer,
Amini Island, Union. Territory of Lakshadweep, Pin — 682 555.

4. The Village (Dweep) Panchayath, Amini Island,
Union Territory of Lakshadweep, Pin — 682 555,
Represented by its Executive Officer. . Respondents

(By Advocate: Sri S Radhélqishnan)

56. OA 388/2013.

1. P.P. Amanull;;a», aged 38 years, S/o. Sayed
Mohammed P.K., Puthiya Pandaram, Kiltan.

2. Mubaraka Ba}nu, aged 27 years, D/o. Ibrahim,
C. Lavanakkal House, Andrott.



3.

- K. Sajeedkha{in, aged 26 years, S/o. Cheriyakoya,

Kunnel House, Amini. Applicants

(By Advocate: Sri KB (rangesh)

wn

Versus

The Administx’%tm
Admmlstrallon of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Director of Panchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department of Animal Husbandry, Administration of the ‘
Union Territory of L.akshadweep, Kavaratti, represented by its
Director — 682 555.

Assistant Settlement Officer,
Amini Island -|—_682 554,

Village (Dweep) Pdnchayat
Kiltan Island, rcpxesented by its Executive Officer- 682 552.

Village (Dweep) Pdnchayat
Andrott Island, réepresented by its Executive Officer-682 553.

Village (Dweep) .Pa'h'chayat, Amini Island,
represented by its Executive Officer — 682 554. Respondents

(By Advocate: Sri S. Rédfhakrishnan)

57.

I

OA 390/20137

C. N Abdul I%akec1n aged 38 years, S/0. Koya,
Chenyannallal House, Kalpeni.

K1 Cheriyakoya K.C., aged 48 years, S/o. Pookoya,
Karupathaillam Ho“use, Kalpeni.

K.K.SadiqueiAli, aged 44 years, S/0. Mohammed C.P.,
Konhankakkada House,Kalpeni.

C.N. I-labusa}ii,_ége}d 50 years, D/o. Attakoya,
Cheriyannallal House, Kalpeni.

Hameedabi, aged 41‘ years, D/o. Ramalan,



gl
Pakkath IIouse Kalpeni.

6. AT Sheemab1 42 years, D/o. Hamzakoya
Athanam Ihqttam House, Kalpem

7. A.K. Muthu , ged 53 years, D/o. Cherlyakoya

Alikakkada Iiouse Kalpeni.

g. KK IIabu%abl aged 42years, D/o. Sayed Mohammed Koya,
Kandamkalam Ilouse Kalpem

9.  Bambathi, aged 43 ye"ar_s, D/o. Ahammed P.,
Chadachiyoda House, Kalpeni.

10. ~ Abdul Saleem M., a.ged'34 years, S/o. Mohammed A K.,
 Manjiyanam House,Kalpeni.

~11.  Naseema M.P., aged 33 years, D/o. Mohammed K.P.,
Mayamkakkapura House, Kalpeni.

12. -~ Humairath P aéed 42 years, D/o. Sayed
Poodiyath IIousc Kalpeni.

13, C.O. Balkees, aged 53 years, D/o. Yussaf K.V,
Chadachiyoda House, Kalpenir

14. - B. Abdurahiman, aged 49 years, S/o. MuhmedM
Beerandhoda House, Kalpeni.

15.  K.C. Abdul Laffa'r, aged 38 years, S)o. Aboobacker,
Kuttiyachada House, Kalpeni.

16. M. Anwar,ag?éd 37 years, S/o. M.P. Kh—ade‘r,‘
Maral House; Kalpeni.

17.  M.P. Hajira, aged 36 years, D/o. K.P. Mohar.nm’ed,
‘ Mayamkakkepura House, Kalpeni.

18. C.G. Naseema Beegum, aged 36 years, D/o. Hamzakoya M.K,, |
Cheriyachaman Gath House, Kalpeni.

19.  K.K. Attakoya, aged 59 years, S/o. Ahamed Kunji Koya,
Kandamkalam House, Kalpeni.

20. Ihangakoya ag,ed 33 years, S/o. Chariyakoya E.,
Koliyala IIouse Keavaratti. '

21.  Hussain Ali, éged 35 years, S/o. Nallakoya,
Chettipura House, Kavaratti.



22.
23.
24.
25.
26.

27.

29.

30.

32.
33.
34,
35.
36.

37.

Jaffer, aged years, S/o. Hasan T.P.,
Kaladi Hous

-Kavaratti.

Basheer, age'c‘ffi‘ﬁ?)é years, S/0. Mohammed P.,
Kunninamel House, Kavaratti.

Amina, aged 42 years, D/o. Aboobacker,
Theklapura House, Kavaratti.

Kadisha, aged 55 years, D/o. Aboobacker,
Kunniname! House, Kavaratti.

Rahmath, aged 38 years, D/o. Mohammed P.V.,
Alachaoppada House, Kavaratti. '

Raziyabi,,agéd 33 years, D/o. Alj,
Kunnumpuram House, Kavaratti.

Shamshadbeegum, aged 31 years, D/o. Kuttiyammed,
Kunnam House, Kavaratti.

Jameela, aged 37 years, D/o. Kunhikoya,
Fathima Manzil, Kavaratti.

Lilar, aged 28 yéars, S/o. Ahamed A.P.,
Kadapurathaillam, Kavaratti.

Noorul Alﬂ@&ﬁ, aged 33 years, S/o. Sayed Buhari,
Palalam I‘-.lous:,e, Kavaratti.

Abdul Rasheed, aged 23 years, S/o. Hasamar
UmblyapumHouse Kavaratti. :

Hussain B., aged 43 years, S/o. Kunhi Kunhi P.,
Biranthoda House, Kavaratti.

Mohammedali T.P. , aged 35 years,
S/o. /\boobacker K.K., Thekkilapura House, Kavaratti.

Sayd Khan, age'd 39 years, S/o. Sayed Koya,
Edanilam .vI'—I'Q_'_Lff},ScU, Kavaratti.

Jassin C., aged 33 years, S/o. Ali K.P,,
Chonam House, Kavaratti.

Mohammed Rafi, aged 37 years, S/o. Ham7ath Haji AP,
Molokepura IIousc Kavaratti.



39.

40.

42.
43.
44,
45.
46.
47.
48.
49.
50.
51.
52.

53.

38.

83

Mohammed Shaffee P.A., aged 35 years, S/o. KUJI Seedi Koya

Puthiya Allkom Amini.

Abdul Raheem aged 34 years, S/o Abdu Rahlman
Aynepura IIousc Kavaxattl ‘

Mushin, aged:;39 years, S/o. Nailakoya,
Kuttithayapup@ House, Kavaratti.

Akbar T.P., aiég:‘d 33 years, S/o. Kidave K.,
Tharammakepura House, Kavaratti.

Faizel Hu.ssain aged 37 years, S/o. Shahul Hameed,
Palamkakkada House, Kavaratti. '

Najumudeen P aged 36 years, S/0. Shamsul Noor,
Pallicaham IIousc Kavaratti.

Shihab, aged 35 yeals S/o. Kunhimoideen, Mullapura House
Kavaratti.

Aman, aged 37 years, S/o. Aboobacker, Kaladi House,
Kavaratti. '

Raheem A., e{ged 30 years, S/o. Khader, Agam House,

Kavaratti.

Fifozkhan, agéd 27 years, S/o. Sayed Poo,
Ullikanapur House, Kavaratti.

Abdul Hashim M.1., aged 33 years, S/o. Attakoya,
Mukriya 1llam House, Kavaratti.

Kadish’a aged 44 years, D/o. Ukkas,
Umblyapma Ilouse Kavaratti.

C.P. Abdul Razak, aged 42 years, S/0. Mohammed,
Chdmayatha;?}g_la House, Kavaratti.

K. Abdul Rasheedu, aged 42 years, S/o. Hamzath,
Kunhibiyoda House, Kavaratti.

C.P. Rﬁaheem;’ aged 31 years, S/o. Hameed,
Chandipura House, Kavaratti.

M.T.P.f- I*1~abeéb Rahman, aged 43 years, S/o. Khalid,
Melathiruvathapura House, Kavaratti.



54.
5.
56.
57,
58.
59.
60.
61.

6.
63.

64
65.
66.
67.
68.

09.

Moominath, aged 37 years, D/o. Kidav,
Neliyampura House, Kavaratti.

Halima, dgjcd'.35 years, D/o. Koyamma,
T haleekepula House, Kavaratti.

Sayed | Abdul Raheem aged 46 years, S/o. Haji Sayed Shaikoya,

Ummax_mano_gda_lIouse Kavaratti.

/—\bdul Reheem, aged 30 years, S/o. Ha‘mz‘ath,
Mannayapura House, Kavaratti.

Mullabi U.P., aged 38 years, D/o. Hamzath,
Ullkanapura House, Kavaratti.

Sayed Abdul Jaleel, aged 39, S/o. Aboobacker,
Puthiya Kunnamkalam, Kavaratti.

Muhsin, aged 38 years, S/o. Koyamma,
Kunnumpura House, Kavaratti.

Seethi Koya,?éged 39 years, S/o. Cheriyakoya,
Edanilam House, Kavaratti.

Mariydmmab'i,- aged 36 years, D/0. Mohammed,
Kattikulam House, Kavaratti.

Mohanﬂmgd éhaﬁ, aged 33 years, S/o. Ahammed Haji,
Pakichipura House, Kavaratti.

Mdbcféha,'agéd 23 years, D/o. Sayed Poo,
Neliyampura;House, Kavaratti.

Salmé',.}”éged 22yeaxs, D/o. Cheriyakoya,
Vadakila pura House, Kavaratti.

Muhalﬁmed,é’g’ed 32 years, S/o. Attakoya,
Vadkilapura, Kava‘ratti.

Sairabanu P. k- aéed 31 years, D/o. Sayed Shalk Koya,
Madal Ilouse Amml

Mohammed Ali P.M., aged 27 years, S/o. Hamza
Puthua Manll Amini.

coyay ag,ed 41 years, S/o. Abdul Khader,
Pandax_am Housc Amini.




71.

72.

73.

74.

75.

- 76.

77,

78.

79.

80.

82.

33.

g4.

85.

g5

Cheriyaigoya M.C., aged 32 years, S/o. Hameed,

“Melachetaa House,Kadmath.

‘Shafeel;é.\/.P., vvaged 39 years, S/o. Ismail,
Vadakkilapura House, Kadmath.

Fazeerali N.M., aged 25 years, S/o. Kahalid,
Noor Mahal, Kadmath. '

Shahul Hameed, aged 21 years, S/o. [brahim,
Melachetta House, Kadmath.

Najmudeen P.N., aged 28 years,
S/o0. Cheriyakoya, Puthiyathanoda House, Kadmath.

Mohammed Iqubal, aged 46 years, S/o. Khader,
Attalada House,Androth.

Muthubi A.K., aged 42 years, D/o. Muthukoya,
Appurakkat House,; Androth.

‘Hajarommabi E.K., aged 40 years, D/o. Shikoya,

Edayakkal House, Androth.

Badarudheen Koya A.B., aged 38 years, S/o. P.S.J. Thangal,

Aliyathammada Bithathabiyyapuram House, Androth.

Asmabi,'-aged 38 years, D/o. Koyamma A,
Mayyampokkada House, Androth.

Shahnaz Beegﬁm C.P., aged 36 years, D/o. Nallakoya,
Chattapokkada House, Androth.

Fathimath Suhara, aged 38 years, D/o. Koyamma,
Bappathiyoda House, Androth.

Nusaiba A, aged 45 years, D/o. Yousaf M.P.,
Achammada House, Androth.

Khaulath l.., aged 38 years, D/o. Nallakoya T.,
Lavanaj;_kal House, Androth.

Balha'ﬁ;’., aged 37 years, D/o. Pookunhikoya,
Thailath House, Androth.

Rahamth P., aged 42 years, D/o. Koya Kiadve,
Pathada House, Androth.



86.
87.
88.
89.
90.
9l.
92.
93.
94,
95.
9.
97.
98.

99.

100.

101.

26

Naseerqf?anu M.K., ag,ed 40 years, D/o. Kunhi Koya,

at 1T ag,,ed 43 years, D/o. Aboobacker,
Thachely Hou%e Androth.

Mullapoo M. K aged 39 years, D/o. Koya,
Maidandurakatt House, Androth.

Hafeera L., aged 39 years, D/o. Koyamma K.P.,
Lavanakkal House, Androth. '

Aysummabi’ F aged 45 years, D/o. Muthukoya K. P,
Thachelyllouse Androth.

Habeebath A, aged 42 years, D/o. Muthukoya K.K.,
Ayinammada House, Androth.

Muthubi P.M., aged 42 yeas, D/o. Yakoob,
Puthammadam House, Androth.

Ramlath Beegum, aged 42 years, D/o. Sherukunhi,
Kunnel House, Androth.

Hameedath M., ‘aged 43 years, D/o. Siddiqu MK,
Makketllouse Androth.

Saﬁyab’l M., ag}ed 39 years, D/o. Nallakoya M.,

Rahil M, agé'd' 39 years, D/o. Nallakoya,

‘Mathil House, Androth.

Hussain P.P.. aged 45 years, S/o. Aboo Sala,
Poovinapura House, Androth.

Attakoya, aged 56 years, S/o. Asainar K.,
Attaladla: House, Androth. ’

HussamEK, aga‘d 48 years, S/o. Seethikoya,
Edayalgkial H’g‘)use, Androth.

Sayeed ‘Mohammd Koya L., aged 54 yeats, S/o. Kader P.,
Lavanakkal House Androth



106.

87

aged 50 years, S/o. Sayeed Bhkari T-M.,
. House, Androth. |

Kunnumange House, Androth.

Subaidébi, aéed 37 years, D/o. K.K. Sayedmohammed,
Pathada House, Androth.

Pookunhi, aged 31 yea.rs, S/o. Saye Mohammed,
Keechelam House, Androth.

M.P. Mohammed Hussain, aged 35 years, '
S/o0. Kidave, Moodampura House, Androth. Applicants

(By Advocate: Sti KB Gangesh)

1.

Versus

The Administrator,
Administration of the Union Territory of Lakshadweep,
Kavaratti - 682 555.

Directh_ of P:_anchayats, Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
ti — 682 555.

'De}iartment of Labour and Employment,
inistration of the Union Territory of Lakshadweep,
Kavaratti — 682 555.

Department Qf Education, Administration of the Union Territory
ofLakshadwéep, Kavaratti, represented by its Director — 682 555.

Depar_t;ﬁent 6fﬁAgricultUre, Administration of the Union Territory of
Lakshadweep, Kavaratti, represented by its Director — 682 555.

Deparjtn.gent of Women and Child Development,
Administration of the Union Territory of Lakshadweep,

i, represented by its Director — 682 555.

Defﬁ ient (;f Fisheries, Administration of the Union Territory of
Lal(shavc:i‘,weep;;‘.;.éli(avaratti, represented by its Director — 682 555.

Depgm;ﬁent of Animal Husbandry, Administration of the Union
Territory of Lakshadweep, Kavaratti, ‘
represented by its Director-682555.



Lakshadweep Khad1 and Vrllage Industries Board, |

9.
Kavarattr represented by its Chairman — 682 555,
10. Revenge vSub;_wrsronal Officer, Kavaratti Island — 682 555.
1. Sub fD'i\}':_isi'olrfalf Officer; Amini Island — 682 554.
12. Assista-_ En":;"‘neer LPWD Sub Division, Andrott Island-682 553.
3. Le akshad v eep. Dlstrlct Panchayat, District Panchayat (HQ),
Kavaratti, .
represented by its Chief Executive Officer — 682 555.
14, Village (Dweep) Panchayat, Kalpeni Island reprcsented by its’
I*xecutrve Ofﬂcer - 682 551,
15. Vil lage (Dweep) Panchayat, Kavaratt1 Island, represented by its
I*xecutrve Ofﬁcer - 682 555 :
16. Vlllage (D’We‘fe.‘p) Pa‘n‘cha’yat, Amini Island,
represe‘nted b‘_"y its Exccutive Officer — 682 554.
17. Village (Dweep) Panchayat,
Kadamath Island, represented by its
Execu__:_ive Ofﬂcer 682 553.
18. Vlllage (Dweep) Panchayat,

AndrothTsland, represented by its
Executive Qfﬂcer 682 552. Respondents

[By Advo_cate: Sri S Ra‘d?h-akrishnan (R1-8 & 10—18)]

S8.

I

0A 392/‘2’,0 13 |

Hussam, S/o Aboosald o
'Sardmappada (Konchukakada) House,

Shukdg‘)i,t_ S/o Iate Krdave
Pakrumupanoda House, Agathi,
Presently wqtking as Cleaner,
RGS Ho"si’p'it*a"l' Agatti.

LLatheef, S/o Attakoya;
Kalkandryoda House, Agathi,
Presently working as Cleaner,
R(JS Hosprt:al Agatti.




g9 S PETLT

Hameedath, D/o Koyassan
Aynepara House Agathi,
Presently wo;kmg as Cleaner,
RGS Hospital, Agatti.

Hajara, D/o late Hyder,

Beepapada House, Agathi,
Presently working as Cleaner,

- RGS Hospital, Agatti..

Sheemabi, D/o late Shamsuddeen,
Beepapada House, Agathi,
Presently working as Cleaner,
RGS Hospital, Agati.

Abida, ,::_D/o IIamecd ,
Makk hoda House, Agathi,
Presently working as Cleaner,

RGS Hospltal Agat‘u

" 10.

1.

12.

13.

Qula'lkla D/o Mohamed
Koylam House, Agathi,
Presently working as Cleaner,
R(JS Ilospltal Ag,attl

. S/o Hamza,
thlyodallouse Agathi,
-workmg: as Cleaner,
pltal Agattl

Sul
Kalal

od i S/o Koyassan,
/\mpcrpally IIouse Agathi,
Plesently wokag as Cleaner,
RGS Hosp1tal Agattl

Saifulld S/o Abdulah‘xman
Manyathoda House, Agathl
Pxescnt’ly wmkmg as Cleaner,




1)

14.

o Ummer,

House, Agathi,
ing as Dhobi,
Agatti

15. Abdulla S/OrKhalld
Kandavar Goth1 House, Agathl
Presently: workmg as Cleaner, ‘ .
RGS Hosp;ta;l_‘_Agattl Applicants

(By Advocate: Sri R Ramadas) -
Versus

1 The Admmlstrator

.Vlllagj _(Dweep) Paﬁchayat
Agam ls and Umon Territory of Lakshadweep 682553

3. The Med1cal Ofﬁcer in charge
Lommumty Health Centre, Agatt1 Island,

Respondents

: Assistant Engmeer Flectrtcal
> Division, Kadaimat.

aged 31 years;.S/o late Nallakoya
ouse, Kadamat, Skilled Labourer,
ssistant anlneer Elecmcal
.;D.wlsxon_ Igadamat _

(V8]
2

ad 1:;‘"aged-42:,yéa(rs, So Hameed Melachetta,



L.

(OS]

g1

ouse, Kadamat, Skilled Labourer,
ssistant Engineer Electrical,
Division, Kadamat.

K.P. Kunhikoya, aged 41 years, S/o late Hassainar,
chlachcrly ‘House, Kadamat, Skilled Labourer,
‘Office of the’ Assistant Engineer, Electrical,

E lcc_ulcal Sub Division, Kadamat.

(By Advocate: 'Sri. R Sreeraj)

The Admmlsu ator,
Union lemloxy of Lakshadweep,
Kaval atu 682555

The Director! ofPanchayal

Department of Panchayat,

Administr atlon of Union Territory of L akshadwcep,
Kavaxam 682 555.

The Chnel Executlve Ofﬁcer District Panchayat,
Kadamat- 682 556

, S/o late M.K. Hamzakoya aged 43 years
Sﬁullcd Labourer,
I %bandly Unit,
Usiion ‘chtoxy of Lakshadweep, Kalpeni-682 557
and residing at Thithiyapada House;
Kalpcm Island 682 557.

lydc1, 5/0 late MLK. Yousef, aged 43 years
£.48 Casual L.abourer,

Applicants



Ammal Husbandry Unit, .. ol
Union. Temtory of Lakshadweep, Kalpenl 682 557
and r351d1ng at Manchiyanam House,

K.O.{M m,_ ed Ibnu'Jaffer, S/o K.P. Sayed, aged 44
ing as Casual Labourer,

sbandry Unit,

1tory of Lakshadweep, Kalpeni-682 557
and:residing at Kakatchiyoda House,

Kalpeni Island 682 557.

M.K. Naseer S/o P. Cherlyakoya aged 33 years
working as Casual Labourer, - '

Animal Husbandry Unit,

Union Terr 1tory of Liakshadweep, Kalpeni-682 557
and resldmg at Malmikakkada House,

Kalpeni Island 682 557.

M. Kalam, S/o M.C. Muthukoya, aged 34 years -
wokag as Casual Labourer,

Ammal Husbandry Unit,

Jni | 1y of Lakshadweep, Kalpeni-682 557

K. K Mohammed Rafeeque, S/o V.K. Kojankoya, aged 45
years, workmg as Casual Labourer,
Animal Husbandry Unit,
Union lemtory of Lakshadweep, Kalpem 682 557
ang resl-dmg at Kandamkalam House,
Isla 'd_682 557.

a, S/o late M.C. Ahmedkunjl aged 47 years
asual Labourer,

,andry Unit,

1fory of Lakshadweep, Kalpeni-682 557

gia‘tf Maral House, Kalpem [sland-682 557.

K.Q. Ab( ul Salam S/o P. Assainar, aged 39 years
worka as Casual Labourer,

Arimal Husbandry Unit,

Union T cmtory of Lakshadweep, Kalpeni-682 557
and resxdmg at Kakatchiyoda House,

Kalpem sland 682 357,




a3

Union _Icmtoxy of L akshadweep, Kalpeni-682 557
and 1esldmg at Pokkarappada House '

nnikrishnan)
Versus

I.  The Admlmsuator,
Union Territory of Lakshadweep,
Kavaratti:-682555 o

2. - The Director of Panchayat,
Department of Panchayat,
“Union Territory of Lakshadweep,
Kanl'dU.l 682555 s

3.7 he Chlcf Executlve Ofﬁcer DlStrlCt Panchayat,
Union Territory of Lakshadweep,
Kavaratti,-682555 .

4. The Vclcnnaly Assistant Surgeon,
Village: Dweep Panchayat,
Kalpeni-682 557 .

(By Advocale:’ Sri S. Radhakrishnan)

61. OA 395/2013

f '3S/o Yusuf, aged 40 years,
llala House, Kadamat,
ct 'Panchayat Kadamat.

- koox S/o Sayed Al, aged 4] years,
Ukkayachetta House, Kadamat,
Bus Dl 1ver 'Dlstrlct Panchayat Kadamat.

3. M. Khalrd, S/of Nadeer, aged 43 vyears,
Madurakam I--IQuse, Kadamat,
Helper, Distric‘t Panchayat, Kadamat.

4. /\yoobkhan S/o Kunhikoya, aged 37 years,
¢ l House, Kadamat

Appilicants

Respondents

e

Applicants



U

1strat01 :
110:1y of L akshadweep,

2. TheD r-of Panchayat,
Departinent of:Panchayat,
Administration of Union Territory of Lakshadweep,
Kavaratti- 682555

3. The Chief 1:»xecutlv'e Officer, District Panchayat,
Kavaratti-682555. Respondents

(By Advocate: Sri- S.'Radhakrishnan)

62. OA 400’/20‘13"

! Snaj,ag,cd 44 years, S/o0 M. Subair,
;Puthlya Pandaram House, Agatti Island,

Umon Ien 1t01y of LL akshadweep

2. Noushad /\11 ag,ed 37 yeals S/o U. Sabjan,
Keela Saramma Pada House, Agatti Island,
Union ‘1_ erritory of L. a<shadweep

3. ML Aﬁjbdul Naser, aged 28 years, S/0 M. Abdul Rahiman,

5. ( C /\bdulShukoox aged 38 ‘years, S/o Kasmi,
Kar 1yamachctta House, Agatti Island,
Umon lunt(ny of L akshadweep

6. FM P. Nvamuddm ag,ed 27 yedrs S/oI\/l Abusal
Melapmd ouse, Agatti Island,
Umo ory of Lakshadweep. _ Applicants

(By /-\d\?:'.' .Ahilkdmar)-
Versus
l. T hc /\d,mmlsu atox
Umon lcmtmy of Lakshadweep,
Kdvamm 682551

2. The (,hcmpcx son,



® | %

Village (Dweep) Panchaydt
Agatti Island, Union Iemtory of La <shadweep 682553

3. The Employment Ofﬂcel Kavaratti,
Union Territory of Lakshadweep 682551
4.~ The Director of Panchayat,

Department of Panchayat, Kavaratti,
Union Territory of Lakshadweep-682551.

5. The Chief Executi.ve_O‘fﬁcer/Special Officer, |
Village (Dweep) Panchayat, -
Agatti Island, Union Territory of Lakshadweep-682553.

0. The Deputy Collector/ASQO,
Agatti Island, Union Territory of Lakshadweep-682553.

(By Advocate: Sri S. Radhakrishnan)

63. QA 404/2013

. Nadirsha N.P., S/o _Nallakoya P.V.,
aged 31 years, Nenampappada (House), Kalpeni Island.
Union Territory of Lakshadweep,
Working as Casual Labourer in the
Department of Science & Technology- Kalpeni Dweep.

2. Affefudheen A.K.,
S/o Cherikoya K, aged 30 years,
Akkara (House), Kalpeni Island.
Union Territory of  Lakshadweep,
Working as Casual Labourer in the
Department of Science & Technology-
Kalpeni Dweep. _ | Applicants

(By Advocate: Sri Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

Versus

l. The Administrator,
Union Territory of Lakshadweep, Kalpeni.

2. The Chairperson,
Village (Dweep) Panchayat, Kalpeni.

3. The Director of Panchayat;
Department of Panchayath, Kavaratti-682555.



4. The Director,
Department of Science & Technology
Kalpeni. !

(By Advocate: Sri S. Radhakrishnan (R1,3 & 4))

64. OA 406/2013

M.P. Shihabudheen, aged 30 years,

S/o E.C. Mohammed Ali,

Skilled L.abourer, Animal Husbandry Unit, Klltan
Remdmg at Malayampura, Kiltan Island.

(By Advocate: Sri P.V., Mohanan)
Versus

1. The Administrator,
Union Territory of Lakshadweep,
Kavaratti.-682555

2. Director of Panchayat,
Department of Panchayat, -
Administration of Union Territory of Lakshadweep,
Kavaratti-682555.

3. The Veterinary Assistant Surgeon, _
Office of the Veterinary Assistant Surgeon
(Animal Husbandry Unit),

Kiltan Island, Lakshadweep-68&2 557

4. The Chairperson,
Village (Dweep) Panchayat
Klltan 682 557.
(By Advocate: Srl S. Radhakrishnan (R1-3))' |

65. OA 413/2013

~ Asif Ajnad,, S/o Bader, aged 26 years,
Pathummathoda (House), Kiltan Island,
U.T. of Lakshadweep, Working as
Homeopathic Attender in Homeopathic Unit
Kiltann Dweep.

(By Advocate: Mr. Grashious Kuriakose, Sr.)
(By Advocate: Ms. Daisy 1 Daniel)
: , !

Versus

Respondents

Applicant

Respondents

Applicant



o7

. 1. The Administrator,
Union Territory of Lakshadweep,
Kavaratti-682555.

2. The Chairperson,
Village (Dweep) Panchayat, Kiltan.

i

3. Director of Panchayat,
Department of Panchayath, Kavaratti- 682555

4. . Mission Director, o ‘ :
National Rural Health Mission, Kavaratti-682555. o

5. Medical Officer in Charge, | S
Primary Health Centre, Kiltan Island ‘ ~ Respondents

(By Advocate: Sri S. Radhakrishnan (R1, 3 t0 5))

66. OA 423/201 3

1. Abdul Kareem C., aged 42 years, S/o Subalr PP,
Chonam House, Agatti. -

2. Ubaid V., aged 35 year's, S/o Bamban,
Valiya lllam, Agatti.

3. Mohammed M., aged 40 years, S/o Basha A P
Moothammada House Agatti.

4, Hafsath M., aged 46 years, D/o Ummer,
Moothammada House, Agatti.

5. Maviya U., aged 48 years, S/o Ahamed
Uriyoda House, Agatti.

6. Umilla T.P., aged 54 years, D/o Khader,
-~ Thekkilappura House Agatti.

. Ummer C.K. aged 54 years, S/o Alif T. P,
Chekkakkal House Agatti.

8. Aboobacker P.K., aged 31 years, S/o Koyassan |
Puthukotta House Agatti. :

9.  Mohammed T.P., aged 39 years, S/o Hamza,
Thoppumpadi Housé, Agatti.



10, Saromma M., aged 39 years, D/o Hamza s
Marxyﬂthoda House, Agatti.

1. Ashral A.K., aged 42 years, S/o Ahamed M.,
Achan Kuttiyoda House, Agatti.

12, Abdull {auak R., aged 33 years S/o Hamza u.,
Roullammada House, Agatti.

13.  Shaffabi P P ,aged 36 years, D/o Hamza K., _ '
Puthiyapura lIouse Agatn Applicants

(By Advocate: Mr. K. B. Gangesh)
Veféus

l. he Admmlstrator
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

2. Director of Panchayats,
Department of Panchayats,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555.

3. Director of Education,
Directorate of Education,
Administration of the Union Territory of Lakshadweep,
Kavaratti-682555. ‘

4, Village (Dweep) Panchayat,
Agatti Island represented by :
_its.Excecutive Officer-682554. . - .. Respondents
(By /\dvocdte Sn S Radhakrlshnan )

67. ()A 445//20 1 3

Aboosalih, S/o Rasheed Koya
Padalapura, Kiltan Island.
Union Territory of Lakshadweep, Pin-682558. Applicant

(By Advocate: Sri Shabu: Sreedharan)
Versus
1. Union Territory of Lakshadweep represehted

by the Administrator,
Kavaratti Island. Pin- 682555.
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2. The Director of Panqhaya‘tv, |
Union Territory of .Lakshadweep,
Kavaratti Island. Pin- 682555. ..

3. The Chairperson,
Village (Dweep) Panchayat,
Kiltan Island.
Union Tetritory of L akshadweep, Pin- 682558

4. The Executive Officer,
Village (Dweep) Panchayat,
- Kiltan Island.
' Umon Territory of Lakshadweep, Pin- 682558

5. . The Assistant Engineer,
Electrical Sub Division, Kiltan Island.
Union Territory of Lakshadweep
Pin-682558. . . | , Respondents

(By Advocate: Sri S. Radhakriélman (R1,2,4& 5))
68. 0A453/2013

b llamccc K., S/o Abdul Rahman aged 36 yeaxs
Keelazillam II) Kiltan Island.
Union Territory of Lakshadweep.
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

Saleem K., S/o Badar K, aged 28 years,

Kuttukum (H) Kiltan Island,

Union Territory of Lakshadweep.

Working as Casual labourer in

Lakshadweep Building Development Board, Kiltan.

[§%]

3. Hisminoor, S/o Mohammed, aged 38 years,
Pakkiyoda (H) Kiltan Island.,
Union Territory of Lakshadweep. -
Working as Casual labourer in
Lakshadweep Building Development Board, Kiltan.

4. Ponkutti, S/o Pookoya, aged 48 years,
i Surambiyoda (H) Kiltan Island,
Union Territory of Lakshadweep.
Working as Casual Labourer in
Lakshadweep Building Development Board, o
Kiltan. ' ' . Applicants

i
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(By Advocate: Mr. Grashious Kuriak‘ose, Sr.)
(By Advocate: Ms. Daisy I Daniel)

(S

Versus

The Administrator,
Union Territory of Lakshadweep.

The Chairperson,
Village (Dweep) Panchayat, Kiltan.

Secretary,
Lakshadweep Building Development Board,
Kavaratti.

Director of Panchayat,
Department of Panchayat, Kavaratti. Respondents

(By Advocate: Mr. S’r_.v,Radhakrishnan (Rl,}3 to 4))

069.

0.A No. 488/2013

Salmath . = .

D/o. Sayed Koya

Madapally Fouse

Chetlat Island. Applicant

(By Advocate Mr. K.B. Gangesh)

(By Advocal’é'l\/’h.‘. S. Radha]dishhan)

70.

Versus

The Ad;;glinistl‘atOI’,
Adminjstration of the Union Territory
of Lakshadweep, Kavarattj - 682 555.

The Di‘reclor (Services)
Administration of the Union Territory
of Lakshadweep (Secretariat),

Kavaratti — 682 555.

Department of Science and Technology

" Union Territory of Lakshadweep,

Kavarathi - 682 555.
Represented by its Director. Respondents

0A 492/2013
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K. Bushra Bé’égum, W/o Hékeem,

Aged 27 years, Casual Labour,

Office of the:Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.
Lakshadweep-682 552.

(By Advocate: Sri V.B. Hai‘inarayan)

Versus

Union of India rep. By

the Administrator,

Union Territory of Lakshadweep,
Kavaratti Island, Pin- 682555,

The Difector of Panchayat,

- D@paxﬁix_ent;of Panchayat,
Union Territory of. Lakshadweep,

Kavaratti Island- Pin- 682555.

The Veterinary Assistant Surgeon,
Animal Husbandry Unit, Amini.

Union Territory of Lakshadweep-682 552. -

‘The Chairperson,

Village (Dweep) Panchayat,
Amini, Lakshadweep -682552.

(By Advocate: Sri S. Radhakrishnan (R1-3))

71.

1.

OA 499/2013

Rahmath Beegum Keelakunnikkam,
W/o. Mohammed B.K,

Data Entry Operator (MGNREGA),
Sub-Divisional Office,

Kadamat Island,

‘Union Territory of Lakshadweep. .

Residing at Keelakunnikkam House,
Kadamat Island
Union Territory of Lakshadweep, PIN — 682 556.

Mohariimed Shafi Qraishi Malika,

S/o. M, Sayedali,

Data Entry Operator (MGNREGA)

Village (Dweep) Panchayat Office (MGNREGA)
Kadamath Island, Union Territory of Lakshadweep,
Residing at Malika House,

Kadamat Island,

Applicant

Respondents
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Union Territory of Lakshadweep, PIN — 682 556

(By Advocate Mrs. Sreedevi Kylasanath)

O

Versus

The Administrator,

Union Territory of Lakshadweep,
(Department of Rural Development)
Kavarathi.

The District Programme Coordinator,
MGNREGA, Kavarathi,
Union Territory of Lakshadweep.

The Programme Officer,
National Rural Employment Guarantee Act,
Office of the Programme Officer,

. National Rural Employment Guarantee Act,

Kadamat, Union Territory
of Lakshadweep.

(By Advocate Mr. S. Radhzkrishnan)

72.

(By Advocate: Mr.TCG Swamy)

0A 507/2003

MuthufKoya K
Casual*Labour, Street Light Maintenance

jV'illagé'Dwee.p Panchayath, Amini Island

Union Territory of Lakshadweep

Permanent address : Kunninamel House

Amini Island, Union Territory of Lakshadweep
Pin-682552 |

Versus

{fiinistrator ‘

Union Ferritory of Lakshadweep
lakshadveep Administration
Kavaratti — 682 555

The Executive Engineer
(Department of Electricity)

Administration of the Union Territory of Lakshadweep

Kavaratti — 682 555

The Secretar‘y (Panchayats)
(Directorate of Panchayats)

Applicants

Respondents

Applicant



Administration of the Union Territory of Lakshadweep -
Kavaratti — 682 555

The Chairperson

Village Dweep Panchayat

Amini Island,

Union Territory of Lakshadweep — 682 552

The Assistant Engineer (Ele)

Electrical Sub Division

Union Territory of Lakshadweep

Amini Island — 682 552 -

The Director

(Directorate of Panchayats)

Administration of the Union Territory of Lakshadweep

Kavaratti = 682:555 R -+~ . Respondents

(By Advbcate: Mr.S.Radhakrishnan (R1-3,5&6)

73.

I

-O.'A No. 509/2013

Maleéha Béegum K.C.
D/o. Indeen Kandilath
Kaval Chetta Ho_use, Androth.

Shahidvé"Beegum K.
D/o. Hamzakoya

Kandlath House, Androth.

Subaida M.

D/o. Kidave UK

Makkef:l—{ouse, Androth;

Aysha Beegum P.V.K
D/o. YaKoob P.K
Puthiya.Pentamveli Kad
Androth.”

Rahmath Beegum K
D/o. Hamzakoya P.P,
Kunhali House, Androth.

Thahira L.
D/o. Seethi Nallal
Lavanakal House
,Androt’h.-

Subaid}x A.
D/o. Sayed Mohammed M.
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Aliyathara House, Androth.

8. Fathimathu Suhurabi P.V.K
Dfo. Majieed P.V.K
11 Kad, Andloth

9. Siyad Khan L.
S/o. Kunhikoya A. (Late)
Kandilath House, Androth.

10. RaisaK.
D/. Badarudheen Melechetta Mechery
Kadiyammada House, Androth.

1. Haseena Beegum C.P.1
D/o. Abdulla M.P

Chemmachery Puthiya [llam House
/«\ndroth.

12 absabl P.U.P
D/o Fakarukdheen K. Chenyadam
Ummathabiyapura House, Androth.

(By Advocate: Mr. K.B. Gangesh)
Versus -
|, The Administrator,

Admin'_ifétration of the Union Territory
~ of Lakskadweep, Kavarathi — 682 555.

e of Industries

Union ‘Territory of Lakshadweep

Kavarathi, represented by the

Director of Industries — 682 555.
3. Coir Supervisor

Coir Production Centre, Androth — 682 557.
(By Advocate: Mr. S. Radhakrishnan)

74. QA 510/2013

@ Haseenabi Therakkal

| House, Kadamath

Data Efiity Operator

Vlllag,e Dweep Panchayath, Kadamath

l—laseen'_é'-

(By /—\dvocate’: Mr.R.Sreeraj)

Applicants

Respondents

Applicant



75.

I

o

hes
Versus

The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555

The Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 :

The Executive Officer,
Village (Dweep) Panchayath
Kadamat - 682 556

The Chairperson
Village (Dweep) Panchayath
Kadamat — 682 556

The District.Programme Coordinator
M(JNR (J/\ Kavalattl —682 555 . '

lhc Sub Dnvmonal Ofﬁcex and
Programme Officer MGNREGA .

Kadamat - 682 556 . ' Resbémdents

" (By Advocate:-Mr.S.Radhakrishnan (R1-3,5&6)

OA §57/2013

K.V.Naseer

Kodavalappu House, Klltan

Cook, Government- Senior Secondary School
Kiltan

IK.P.Dawood ~+ -+

Kilappura House, Kiltan

Peon, Government Semor Secondary School Applicants . '
Kiltan = = : _ Applicants

(By Advocate: Mr.R.Sreeraj)

Versus
The Administrator
Union Territory of [Lakshadweep
Kavaratti — 682 555

The Director of Panchayath
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Department of Panchayath
Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Executive Ofﬁcer‘,
Village (Dweep) Panchayath :
Kiltan — 682 558

(%)

l !
4. The Chairperson
Village (Dweep) Pdnchayath
Kiltan — 682 558

5. The Principal :
Government Senior %condaly School :
Kiltan — 682 558 - ‘ Respondents
(By Advocate: Mr.S.Radhakrishnan (R1-3 & 5)

76.  OA 566/2013

I Safiyath §
Cook, Government High School
Kadamath ' _
Residing at Pallam, Kadamath Island
Union Territory of lLakshadweep

2. P.P.Ismail .
Cook, Government J.B.School
Kadamath
Residing at Kadamath Island

M.P.Attakoya

Cook, Government J.B.School
Kadamath

Residing at Kailiyammakada
Kadamath Island

(OS]

4, K.K.Khalid
Cook, Government J.B.School
Kadamath ‘
Residing at Biriyommada
[Kadamath Island

S. P. /\manulla
Cook, Government J.B. gchool
Kadamath
Residing at Kunnumpura
Kadamath island
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6. Ummer P.P.1
Cook, Government J.B. School
Kadamath 5
Residing at Alikothapura
Kadamath Island |

7. Hidayathulla P

Cook, Government J.B. School
Kadamath

Residing at Kadamath Island

8. Muhammed Shafi P.P :
Cook, Government S.B.School
Kadamath ‘_
Residing at Kadamath Island

9. Pookunhikoya P.P- - -

Watchman / Helper

Government Jawaharlal Nehru Senior Secondary School
Kadamath o

Residing at Puthxyapura

Kadamath Island

10.  Abdullakoya B.M
Watch and Ward
Government J.B.School, Kadamath
Residing at Biriyommada -
Kadamath Island

1. JaferP
Driver, Jawaharlal Nehru Senior Secondary .School
Kadamath
Residing at Pupathada :
Kadamath Island - - ' Applicants

(By Advocate: Mr.P.V.Mohanan)
Versus
1. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555 .
2. Director of Panchayath
Department of Panchayath
Administration of Union Territory of Lakshadweep

Kavaratti — 682 555

3. The Head Master
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Government J B School
Kadamath — 682 556

4. The Principal : :
Jawaharlal Nehru Senior Secondary School :
Kadamath - 682556 . Respondents
(By Advocate: Mr.S. Radhakrlshnan )

77. QA 567/2013

Habeebulla P.M :

Puthiya Malika House, Kadamath

Driver, Government Jawaharlal Nehru

Senior Secondary School

Kadamath Is lar'ld ; Applicant

(By A.dvocate I\/h P V. Mohanan)
Versus -
1. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555
2. Director of Panchayath
' Department of Panchayath
Administration of Umon Temtory of Lakshadweep
Kavaratti =682 555°
3. The Principal
Government Jawaharlal Nehru Senior Secondary School
Kadamath Island 682 556 Respondents
(By Advocate: Mr.‘S.Radhakrishhan)

78.  OA 5?0/2013

l. Yacoob
\athathc Chetta House, Kadmat

2. Vahida :
Marikilam House, Kavaratti.

3. Habusa :
/\lachapadd Kavaxattl

4. Yacoob
Kaladi House, Kavaratti.
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17.
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Muhammed Salih
Aynepura House, Kavaratti.

Fareeda Beegam :
Molokepura House, Kavaratti.

Saleem
Pallicham House, Kavaratti.

Bamban

Nambicham House, Kavaratti.

Sayed Abdullakoya |

Chendipura House, Kavaratti.
|

Nafeesathbi .

Poodiyam House, Kavaratti.

Jamaliyath
Thirinipura House, Kavaratti.

Fazeela Beegum
Kannipura House; Kavaratti.

Ummer |
Thirinikad House, Kavaratti.

Firozkan
Athnachammada House; Kavaratti,

Jaffer ,
Marikilam House, Kavaratti.

"~ Amanulla,

Mela.[llam House, Kavaratti.

Sirajudheen
Molokepura House, Kavaratti.

Hiyasudheen
Chamayathapura House, Kavaratti.

Fathahudeen
Kadapurathaba House, Kavaratti. |

Muneer |
Kuttipapepura House, Kavaratti.



22.

23.

25.

27.

28.

Ashik
Puthiya Alikom House, Kavaratu

Muhammed Musthafa,
Achadapurakatt House Andlott

Mujeeb Rahman T.P, .
Thaleka Pura, Kavaratti.

Jamhar Hussain
Beeranthoda House, Kavaratti.

Muhsin
Beeranthoda House, Kavarattl.

Rauf
Chettipura House, Kavaratfi. : !

Hazarath
Chungam House, Kavaratti ., -

Khalid
Thottathapura House, Kavaratti

(By Advocate: Mr.K.B.Gangesh)

1.

Versus

The Administrator o
Administration of Union Temtoxy of Lakshadweep

Kavaratti — 682 555

Director of Panchayath !
Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 :

Director of Agriculture

Department of Agriculture

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555 o

Director of Animal Husbandry

Department of Animal Husbandry

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

Village (Dweep) Panchayath'Kavaratti Islahd

represented by its Executive Officer,

Applicants



Pin — 682554

(et

(By Advocate: Mr.S. Radhakrlshnan)

79.

L

OA 582/2013 i :

Rasheed Koya

Multi Task Employee
Public Library, Kilthan -
Residing at Kilthan -

Smt.Sulfabeegum

Cook, G.H.S Kadmat L
Residing at Melachetta Haljumakudl
Kadamath Island -

(By Advocate: Mr.P.V.Mohanan) =

Versus.

The Administrator ; i'l.iii:".
Union Territory ofLakshadweep
Kavaratti — 682 555

Director of Panchayath

Department of Panchayath

Administration of Union Territory of Lakshadweep
Kavaratti — 682 555

The Library and Information Assistant
Office of Library and Information Assistant
Public Library, Kilthan Ifs;l;an'd 682 557

(By Advocate: Mr.S.Radhakrishnan)

80.

OA 601/2013 o

Rasheed Koya S.V., S/o. Abdulla Koya P.S,

Shaiknaveed (H), Kiltan Island PO,
Union Territory of Lakshadweep, Pin -682 555.

(By Advocate: Mr. Shabu Sreeidharan)

2.

i1 Versus

Union 'l‘erfitory of Lal<Sf1adweep, represented by the
Administrator, Kava.ratt;i Island, Pin — 682 555.

MO

Respondents

Applicants

Respondents

Applicant

The Director of Panchajj{jéth; Union Territory of Lakshadweep,

L TRRETN
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e
Kavaratti Island, Pin — 682 555

3. The Chairperson, Village (Dweep) Panchayath,
Kiltan Island, Union Terrltory of Lakshadweep,
Pin — 682 558. ,
|" N
i
4. The Executive Officer, Vill age (Dweep) Panchayath,
Iiltan Island, Union Temtory ofLakshadweep, Pin - 682 558.
5. The Library and Inf01mat10n Aselstant Public Library,
Kiltan Island, Union T emtory of Lakshadweep,
Pin — 682 558. . e Respondents

(By Advocate: Sri $. Radhakrishnan (R1, 2,4 & S)]

81. (OA 634/2013

Malikdeenar, aged 21 yeas, S/o. H-alﬁfz?éth,
Sara Manzil House, Agatti. <351 Applicant

(By Advocate: Sri K.B. Gangesh"‘jﬁml,:
oy
Versus

I The Administrator, ?_?ii‘s‘“}' a
Administration of the Union' Territory of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayats, .7 -
Department of Panchayats
Administration of Union Terltory of Lakshadweep,
Kavaratti — 682 555. s

3. Department of Education, Administration of the
Union Territory of Lakshadweep, Kavaratti,
represented by its Directo’.'r7i-’:+.682 555.

4. Village (Dweep) Panchayat
Agatti [sland, repxesented by its Executive Officer,
682 554. _ Respondents

(By Advocate: Sri S. Radhakrishnan)

82. QA 635/2013

l. Fathahudheen K.P., aged 40 yéérs, S/o. Sayed Muhammed Koya,
Kattampalli House, Agattl

2. Younis, aged 31 years, S/o Abdulla Mariyathoda House,



Agatti.

3. K.M. Shahida, aged 40 yeaers D/o ‘Kasmi, Kuttlyam
Mukriyoda House, Agatu : .

4. K.M. Amina, aged. 46 years D/o Abdul Rahman,
Kuttiyam Mukriyoda Hpuse Agattl ~ Applicants

(By Advocate Sri K.B. Gangesh)

V ersus

1. The Administrator, _
Administration of the Umon Temtory of Lakshadweep,
Kavaratti-682 555. | Lo

2. Director of Health Servicés,v o
Directorate of Health Services,

Kavaratti— 682 555. .

3. Medical Officer in chargefis.
Community Health Centre, Agatt1 - 682 553.

4. Medical Officer in Charge Rajw ‘Gandhi Speciality Hospltal
Agatti — 682 553. SRV

S. Village (Dweep) Panchayat Agatt1 Island, represented by its

Executive Officer, 682 553. Respondents

17’
(By Advocate: Sri S. Radhakrlshnan)

83. OA 791/2013 f.i_lf ey

Fareeda Beegum M.IL Meppada [llam

Agatti Island. . | Applicant

S

(By Advocate: Sri K.B:. Gangesh)

- -Versus
LT FE
1. The Administrator,

Administration of the Umon T errltory of Lakshadweep,
Kavaratti-682 555.

2. Director of Panchayats, *

' Department of Panchayats
Administration of Union Ferrxtory of Lakshadweep,
Kavaratti — 682 554. 10
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3. Project Manager, Desmcated Coconut Powder Unit,
lLakshadweep Development Corporatlon Ltd.,
Agatti, Kavaratti — 682 554

4. The Deputy Director (Admn) Lakshadweep DeveIOpment
Conporatlon Kavaratti — 682, 554

5. Village (Dweep) Panchayat
Agatti Island, represented by 1ts Executwe Officer,
682 553. _ , Respondents

(By Advocate: Sri S. Radhalmshnan) .

o c

84, OA 822/2013

B.P. Navas, Aged 27 years, S/o. 'Klasmi M P,

\/allydpwa House, Kilthan Island P. O

U.T. of Lakshadweep. .- Applicant
(By Advocate: Sri P.V. Mohanan). H

:Versus

| Dl
I.  The Administrator, I
UT of Lakshadweep,
Kavaratti-682 555. .
iy

2. Director of Panchayat,
Department of Panchayat, .
‘Administration of UT ofLakshadweep,
Kavaratti — 682 555. ae :

3. ;The Pxineipal Govemment‘Higher Secondary School, S
Kilthan 1sland 682 556. Y Respondents

( By Adwecale S < Roékhkux‘mom) '

85.  OA 880/2013 S

‘Muthukoya N.P N
Nalakapura, Kiltan Islandj=. : . | :
Union Territory of Lakshadwéep::682 558 “Applicant

(By Advocate: Mr.Shabu Sreedh‘ai:‘e,__in)'
Versus;}’ 2
1. Union Territory of L. akshé'é:v'veep represented

by the Administrator
Kavaratti Island -~ 682 555



Umon lemtory of L aksr'fuladweep
Kavaratti Island — 682 555

3. (
Educatlon (Dlstnct Panchayath)
Union Territory of Lakshadweep
Kavaratti Island — 682 555 oo
4. A
_‘ .dary School
District Panchayat, Klltan Tsland
Union Territory of Lakshadweep 682 358 Respondents

(By Advocate: Mx.S.Radhakns_hnan)

86. QA 898/2013

K.C.Abdul Khader ;?‘J"?

Kullkaxaya Chetta House

Chetlat Island '

Union Territory of Lakshadweep 682 554 Applicant

(By Advocate: Mr.Shabuy Sleedharan)

)c.. s

V,ersus

l. Union Terr itory of Ldkshadweep represented
by the Administrator  + "+ |
Kavaratti Island — 682 ?55

2. The Director ofPancha)}aih e
Union Territory of Lakshadweep
Kavaratti Island - 682 555 . '}

3. The Senior Admmlstratlve Ofﬂcer
Education (District Panchayath)
Union Territory of Lakshadweep
Kavaratti [sland — 682 555

4. The Principal ‘

Government Senior Seeondary School

District Panchayat, Chetlat Island

Union Territory ofLakshadweep 682 554 Respondents

(By Advocate: Mr.b.Radhakns}:.ma‘n)_



87.

L ..,i ;....?".':,'?: oy ﬂ,?’aﬁm"’ o y
e
OA 904/2013 -

Kadeeja C.P
Cheriyapurakad
Kalpeni Island L ’ Applicant

(By Advocate: Mr.K.B.Gangesh) i

(By Advocate: Mr.S. Radhaknshnan)

88.

(By Advocate: MriK.B.Géngesh) -

- OA 905/2013

Versus

The Administrator
Administration of the Umon Terrltory of Lakshadweep

.....

Kavaratti — 682 555 TR

~ Sub Divisional Officer

Office of Sub Divisional Ofﬁcer -
Kalpeni [sland - 682 554 ] e

The. Director (Rural development) :

Department of Rural Development

Administration of the Union Temtory

of Lakshadweep, Kavaratti * = 682 555 Respondents

Abdul Khader C. P
Chekkiriyammada House
Agatti Island

Bugar Jamhar T.P
Theklapura House ST
Agatti Island ,. Lo Applicants

Versus

The Administrator RO
Administration of the Union. Terrltory of Lakshadweep
Kavaratti Island - 682 555 '5;

Director of Panchayaths 4

Department of Panchayaths R

Administration of the Umor\ Femtmy of Lakshadweep
Kavaratti Island — 682 555.
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3. Project Manager
Desiccated Coconut Powder Unlt
Lakshadweep Development Corporation Limited
Agatti, Kavaratti — 682 555

4. The Deputy Director (“A'd’m‘n) y

Lakshadweep Development Corporatlon

Kavaratti — 682 555 . '
5. Village (Dweep) Panchayath

Agatti Island represented by its.

Executive Officer - 682553 - : - Respondents
(By Advocate: Mr.S.Radhakrishnan)

89. OA 939/2013

1. Safiyul lah K.C. - “ 'a
Kuttlyachada House
Kalpeni Island

2. Saifulla M.l
Melaillam House
Kalpeni Island

3. Kunhikoya M.V o
Mathil Valiyammada House
Kalpeni Island ey

4, Kidave K.O SV
Kakkachiyoda House .
Kalpeni House {';;;;;;v- ]-_; g Applicants

(By Advocate: Mr.K, B Gangesh)
Versus

l. The Administrator .
Administration of the Umon Temtory of Lakshadweep
Kavaratti Island - 682 555

2. Director of Panchayaths
Department of Panchayaths
Administration of the Union T erritory of Lakshadweep
Kavaratti Island — 682 5515

3. Lakshadweep Bulldmg Development Board
Union Territory of Lakshadweep
Kavaratti xepresented by its Secretary — 682 555



4, The Technical Officer , .
Lakshadweep Building Development Board
Kalpeni Island - 682 553 .

5. Village (Dweep) Panchayath
Kalpeni Island represented by its.”
Executive Officer - 682 553

(By Advocate: Mr.S.Radhakrishnan)

90. OA 942/2013

. Mohammed Ashik
Palliyat House era
Androth Island

2. Abdul Latheef
Karakunnel House
Androth Island

3. Mohammed Ubaidulla-
Chodath House
Androth Island

4, Mohammed Fathahulla « ,
Karachetta House v
Androth Island

(By Advocate: Mr.K.B.Gangesh)
Versus

. The Administrator
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555

2. Director of Panchayaths
Department of Panchayaths
Administration of the Union Territory of Lakshadweep
Kavaratti Island — 682 555 |

3. Lakshadweep Building Development Board
Union Territory of Lakshadweep
Kavaratti represented by its Secretary — 682 555

4. The Technical Officer
lLakshadweep Building Development Board
Androth Island — 682 554 '

Respondents

Applicants
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s, Village (Dweep) Panchayath
"Androth Island represented by its
Executive Officer - 682 554

(By Advocate: Mr.S.Radhakrishnan)

91. QA 952/2013

I Abdul Salam N.P
Casual Labourer
Power House, Kalpem
Residing at Nenampappada House
Kalpeni, Union Territory of Lakshadweep

2.~ C.K.Attakoya
Casual Labourer
Power House, Kalpeni
Residing at Chakakeel House
- Kalpeni, Union Territory of Lakshadweep

3. P.Mohammed

Casual Labourer

Power House, Kalpeni

Residing at Pokkayoda House

Kalpeni, Union Territory of Lakshadweep
4. Hamza Koya P '

Casual Labourer

Power House, Kalpeni

Residing at Pallath House

Kalpeni

(By Advocate: Mr.Hariraj M.R)
Versus

l. Union of India represented by the Secretary
to Government of India
Ministry of Home Affairs
New Delhi — 110 001

2. The Administrator .
Union Territory of Lakshadweep
Kavaratti — 682 555

3..  Executive anin'eer
Department of Electricity
Kavaratu Union Territory of Lakshadweep

Respondents

Applicants
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4. Junior Engineer,
Electrical Section, Kalpeni
* Union Territory of Lakshadweep
(By Advocate: Mr.S.Radhakrishnan (R2-4)

92. OA 1100/2013

Abdul-Khader C.P
Chandipura, Kavaratti
Union Territory of Lakshadweep

(By Advocate: Mr.P.V.Mohanan)
Versus
1. The Administrator
Union Territory of Lakshadweep

Kavaratti — 682 555

2. Director (Rural Developmenf)
Department of Rural Development

Administration of the Union Territory of Lakshadweep

iKavaratti — 682 555

3. Director of Panchayath
Department of Panchayath

Administration of Union Territofy of Lakshadweep

Kavaratti — 682 555
(By Advocate: Mr.S.Radhakrishnan)

93.  OA 1202/2013

1. Akathar Ahammed K.K
Internal Inspector -
Agricultural Department, Kalpeni
Kunnamkulam House |
Kalpeni Island
Union Territory of Lakshadweep

2. Mohammed Igbal KPV
Internal Inspector
Agricultural Department, Kalpeni
Kunnipavavaliyammava House
Kalpeni Island .
Union Territory of Lakshadweep

Respondents

Applicant

Respondents
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- Fareeda Beegum P.V'
- Internal Inspector (Multi Skilled Worker)

Agricultural Department, Kalpeni
Pentamveli House

Kalpem Island

UnionTerritory of Lakshadweep

(By Advdcate: Mr.P.V.Mohan‘an)

Versus

The Administrator

- Union Territory of Lakshadweep

Kavaratti, — 682 555

Director of Panchiayath
Department of Panchayath:

‘Administration of Union Territory of Lakshadweep

Kava1 attl — 682 555

Agrlcultuxal Officer - -,
District Panchayath (Agrlculture)

Kalpeni‘Istand — 682 557

Chief Executive Officer
District Panchayath
Kavaratti — 682 555

(By Advocate: Mr.S.Radhakrishnan)

94.

0.A No. 1225/2013

C.P. Showkathali,

S/0. Mohammed Koya ,
Casual Labour, Electrical Section,
Kalpeni.

Residing at Chcmmanam Pally House
Kalpeni - .

(By Advocate: Mr. Hariraj M.R)

Versus

Ihe 'mon of India
Representcd by the Semetaxy to
Govémment of India,

Ministry of Home Affairs

New Delhi — 110 001.

Applicants

Respondents

Applicant
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2. The Administrator
Union Territory of Lakshadweep
Kavaratti — 682 555+

3. Executive Engineer
Department of Electricity
Kavaratti, Union Territory of

|.akshadweep — 682 555.

4 Junior Engineer,
IZlectrical Section
Kalpeni, UT of Lakshadweep — 682 555. Respondents

(By Advocate: Mr. S. Radhakrishnan for R2-4)

These applications having been heard together on January 17, 2014,
the Tribunal delivered the following common order on March 6, 2014:-

ORDER
Hon'ble Mr.Justice A.J{.Basheer, Member (J)

Applicants in this bunch of 94 Original Applications are residents of
various Islands in the Union Territory of Lakshadweep. Admittedly, all the
applicants have been working on casual/daily wage basis in various
departments under the Administration. All of them were engaged on casual
basis for 89 days and re-engaged after a technical break of one or two days.
This process has been going on in the case of quite a number of them for

the last 10 to 20 years while in the case of a large number of others, such

‘engagements are for 5 to 10 years and others are for two/three years or less.

But in majority of the cases (in 80 Original Applications), these casual
employees were engaged/disengaged by Village/Dweep Panchayats and/or
District Panchayats. For the sake of convenience, these cases are

categorized as “Panchayath and Non-Panchayath”.

2. The common grievance of all the applicants is that their services are not
being regularized even though they have been working for years together, albeit
on casual/daily wage basis."l‘herci“ore the common prayer in all these cases is for
issue of a direction to the respondents to regularize their services. In the case of a
few others who have beyn retrenched on compleﬁon of the period of engagement,

the prayer is for issue‘\(} direction to re-engage them.
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3. The short question that arises for consideration  in all these Original
l ~

Applications is whether the applicants are entit{ed to get their services

regularized. !
. [

4, It has been noticed already that in majority of the cases, the
applicants have been engaged to work in various departments under the
Village/Dweep Panchayats and or/District Pan,chayats. Therefore, the
Administration has taken a preliminary objection that this Tribunal has no :‘
jurisdiction to entertain those cases in view of the judgment rendered by a
Division Bench of the Kerala High Court in Administrator and anothe/mz‘?
Vs. Naderkoya and others — 2005 KHC 248: 1t is further contended by the
learned counsel for the Administration in these cases that going by the
dictum laid down in a catena of decisions of the Apex Court as well as that
of various High Courts, the services of the applicants are not liable to be
regularized since they were‘admittedly engaged on casual/daily wage basis
for 89 days, though, of course, many of them were re-engaged after a

technical break of one or two days.

S, In the other batch of cases in which the applicants have been
engaged by. the Administration in various departments under it, the
contention raised by the respondents is that their engagement being of
casual nature, they are also not entitled to get their services regularized. .
The common contention in all these cases is that these casual engagements
were made without holding any regular selection process and that such

engagements were not against sanctioned posts.

6. In this context, the learned counsel for the Administration has
invited our attention to the following decisions in support of the above
contention:-

I Secretary, State of Karnataka & Others V. Umadevi and Others - |
(2006) 4 SCC 1.

2. State ofRajasthan Vs. Daya Lal - (2011) 2 SCC 429.
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3. Satya Prakash and Others Vs. State of Blhar and Others -
(201D) 4 SCC 179.

4. Official Liquidator Vs. Dayanand and Others - (2008) 10 SCC 1.
5. R.N.Nanjundappa Vs. T..Thimmiah— (1972) 1 SCC 409.
6. Jeemon V.R. Vs. State of Kerala - 2012 (1) KHC 397.

7. State of Kerala Vs. Valsamma - 2012 KLT 294.

Non-Pan.chav'ath Cases
OA 212,266, 268, 299, 325, 347,354,366, 372, 380, 488, 499, 509
& 1225 0f 2013.

7. In the above cases, the applicants have been admittedly engéged by
the Administration in various Departments like the Department of Science
& Technology, Industries, Environment & Forests,  Electricity,
Directorate of Labour & Employment, Directorate of Arts & Culture,
Weights & Measures etc. While 7 applicants in OA 299/2013 and 47
applicants in OA 301/2013 have been working in the Department of
Agriculture for the last 17 years right from January 1997., 2 of the
applicants in OA 225/2013 have been working for 18 years whereas others
in the above OA for the last 9 years. Similarly. the applicants in OA
347/2013 have also been working ever since 1997. We have referred to the
above 2 or 3 cases only to illustrate that majority of the applicants in all the
cases - whether in the category of Panchayat or Non-Panchayat - have been
working as casual employees for more than 10 years and quite a number of

them have 8 to 10 years of service to their credit, if not more.

8. It is beyond controversy that all the applicants were engaged on
casual basis without undergoing any regular selection process though in
some cases the applicants have vaguely contended that such a process was
in fact undergone. However, in those cases: also, no material has been
placed before us in support of the above contention. Similarly it rs not in

dispute that such engagements were not made against sanctioned r)osts. In

short, this process of casual engagement on daily wage basis for 89 days
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has been going on in the Union Territory for the last two decades or more.
These employees have continued in such casual service with a technical
break of one or two days for several years as a matter of routine.
Apparently it is a case of Hobson's choice for them. It is on record that a
large number of such casual employees had approached this Tribunal in the
'90s seeking regularizat‘ionv or absorption. We have been informed that
some of them were in fact absorbed. But the applicants before us in this

bunch of 94 cases have apparently been less fortunate.

9. Umadevi (Supra) is a landmark judgment on the subject of
“irregular” or “illegal” appointments in public employment. The five judge
Bench had dealt with issues relating to absorption, regularization,
permanent continuance of temporary/contractual/casual/daily-wage or
adhoc employees appointed/recruited and continued for long in public
employment dehors the constitutional scheme of public employment. The
Apex Court exhorted all’ the High Courts not to issue directions for
absorption or regularization unless the recruitment itself was made
regularly or in terms of the constitutional scheme. While issuing the above
direction, their Lordships reiterated that it must be insisted that the States
must make only regular recruitments and appointments. It was further

observed that it would be erroneous to merely consider equity for a handful

‘of people who have approached the Court with a claim, while ignoring

equity for the teeming millions seeking employment and fair opportunity to
compete for employment. While dealing with irregular appointments as
distinguished from illegal appointments of duly qualified persons against
duly sanctioned vacant posts, the Apex Court, after referring to those
employees who have continued to work for 10 years or more but without
the intervention of the orders of the Court/Tribunals, directed that the
question of regularization of the services of such irregularly appointed
employees be considered on merit in the light of the principles settled by
the Apex Court in the cases in S.V.Narayanappa — AIR 1967 SC 1071;
R.N.Nanjuridappa ~(1972) 1 SCC 409 & B.N.Nagarajan — (1979) 4 SCC

507 — as a one time measure.
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10. A three judge Bench of the X"-Apex Court in Official Liquidator Vs.
Dayanand & others had, after noticing\)some of the judgments/orders of the
court which took a different view from ‘the law settled in Umadevi,
observed that those cases were illustrative of the non-adherence to the rule

of judicial discipline which is sine qua non for sustaining the system.

1. In Harminder Kaur — (2010) 1 SCC (L&S) 202, the Apex Court had
~ held thus:-

" Long service by itself may not be a ground for directing
regularization. Regularization is not a mode of appointment.
When appointments in public office are required to be made,
provisions of Articles 14 & 16 of the Constitution of India are
required to be scrupulously followed. -When a departuie is
made for not scrupulously following the conditions precedent
laid down in the statutory rules, as also the constitutional
scheme, it is imperative that the same must be done within the
four corners of the delegated power by the authority
concerned.”

12.  In the above case (Harminder Kaur), the appellants were school
teachers and they were appointed by the Education Department of
Cl’landigérh'on contract basis for a specified period. In the offer of
appointment itself it was made clear that the appointees would not have
any claim for ad-hoc/regular appointments available in the Institute and
that the contractual appointment could be made only against Sl.‘anctioned
post. The Apex Court while concurring with the view taken by the High

Court heid that initial appointments of the appellants were made In gross
violatiohf of the provisions contained in the relevant Act and also the
doctrine of equality enshrined under Articles 14 & 16. However, taking
note of the admitted position that 800 posts of teachers were lying vacant,
the Apex-Court expressed the hope that the plight ofv the appellants would

also be taken into account by the administration and consider the

desirability of relaxing the age-limit provided in the Rules.



13.  In Nanjundappa (Supra), the Apex Court had held thus:-

““If the appointment itself is in infraction of the rules or if it is in
violation of the provisions of the Constitution, illegality cannot be
regularized. Ratification or regularization is possible of an act which
is within the power and province of the authority, but there has been
some non-compliance with procedure or manner which does not go
10 the root of the appointment. Regularization cannot be said to be a
mode of recruitment. To accede to such a proposition would be to
introduce a new head of appointment in defiance of rules or it may
have the effect of selting at naught the rules.”

14.  ‘We do not propose to burden this order by referring to several other
decisions rendered by the Apex Court following the prihciples laid down

by the five judge Bench of the Apex Court in Umadevi (Supra).

15. Bu‘é"one disturbing feature that has been noticed in this bunch of
cases 1S that  the ‘authorities concerned, be it the Lakshadweep
Administration or the Village (Dweep) Panchayats/District Panchayats,
have not shown any anxiety about tﬁe sad plight of many of the employees
who have qontinued in service for 6ne or two decades or slightly less. It
is also .not clear whether ény attempt was ever made to regularize the
services of those irregularly appointed employeés who had completed 10
years of service as indicated in Para 53 of the judgment in Uniadevi

(Supra) at that point of time.

16. Be“th'a.t as it may, the fact remains that hundreds of employees in this
bunch of Original Applications have admittedly been working for a decade
or more with routine technical break of one or two days on completion _of
89 days. It is true that the Administration or Panchayats may not require
the services of quite a number of those employees throughout the year; but -
still it appears that many of them have been allowed to continue. Many of
them have been engaged in one séheme 6r the other sponsored by the
Central Government or in some such other schemes or programmes floated
by the Adm_inistration on its own by utilizing the funds available with it.

The Administration or Village (Dweep) Panchayats have not come out with
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any data as regards the actual requirement of employees in various
departments  under them. It has been noticed that in some of the
departments, the casual employees have been working apparently agéinst

regular posts for years together. Why is it that such posts are not identified and

sanctioned ? There is no clue.

17.  Learned counsel for vthe respondents has submitted before us that the
policy of the Administration is to give minimum employment to maximum
number of jobless people at least f.or'a few days in a year by engagirtg them
in one scheme or the other. The policy is laudable. But still, the question is
why large number of employees working on certain posts for years together
without any prospect of being ‘regularivzed or absorbed, are being kept on
tenterhooks like this ? The very fact that these people have been allowed
to continue on those posts for years together will show that such posts are
not of casual nature. We do not propose to deal with the above aspect any
further at this stage though it may be observed that the atti‘tude of the
Administration and the local Panchayats appears to be totally uncharitable,
to say the least.

Panchavath Cases

18. Ig ‘the other bunch of 80 Original Applications, in which the
apélicantsﬂ_‘f?have been engaged by Village (Dweep) Panchayats or District
Pancha.ya.it,‘ the main contention raised by the learned counsel for the
Administration is that this Tribunal has no jurisdiction to entertain these
cases in view of the decision rendered by a Division Bench of the Kerala

High Court in Naderkoya (Supra).

19. In the above case, some casual labourers working in the Water
Supply Scheme of the Village (Dweep) Panchayat of Agathi Island had
appro,achef’d’;this Tribunal, aggrieved by the failure of the Union of India
and the "La}'kshadweep Administration in granting them temporary status
under the Séheme for Temporary Status & Regularization introduced by
the Union' of India, in O.M.No. 51016/86/Estt (C) dated 10.09.1993. It

appears that the upkeep, maintenance and distribution of the drinking water



to the lopél residents of Agethi Island were initially undertaken by the
Public Works Department. Later, it was‘. entrusted to AVAM Society.
Grant-in-Aid was provided to meet the additional expenditure and ‘Ehe
Society used to manage the Seheme. Later, Island“ Councils were brought
into existence as per Island Council Act. Still later, the C’oun.cils were
abolished as the Lakshadweep Island Regulation, 1988 was repealed by
Section 88 »of the Lakshadweep Panchayat Regulation, 1994 and during
the yearl 1995 all the assets and liabilities of the Island Council of Agathi
were transfe.rred to Village/Dweep Panchayat of Agathi. Thus all the
labourers working with the Water Supply Scheme came under the Village

~ (Dweep). Panchayat. The. caeual labourers who had approached this
Tribunal were admittedly under the services of the Dweep Panchayat and
they were being paid by the Panchayat from the fund available with"it.
After considering the claim of the casual labourers, the Tribunal issued the
following ‘among other directions:-

a) The Second respondent i.e. the Lakshadweep Administration

. would adopt the Department of Personnel & Training Casual
Labourer (Grant of Temporary Status & Regularization) Scheme,
1998 .and prescribe it prospectively to the Panchayats for granting
tenworary status to casual labourers as per the parameters of the
’scheme

, b) The first respondent, i.e. the Union of lna’za in the Ministry of
Personnel, Public Grievances and Pension would ensure that
appropriate legal and technical formalities are completed and the
Scheme is made applicable expeditiously.

¢) From the date of issue of these orders and until the Lakshadweep

- Administration prescribes the scheme (o the Panchayals for
regularization of eligible casual workers, no regular appointments
would be made by the Panchayats in respect of at least two third of
the regular vacancies in Group D which would be kept reserved for
the regularzzatzorz of the casual workers under the scheme

(d); §N0 casual workers, including the applicants, who are in the
service of the Panchayats on the date of issue of these orders would
be retrenched on the Jace of availability of work or for making way
for fresh recruits without considering them for the grant of temporary
status if eligible as per the scheme.

20. .The Division Bench of the High Court while allowing the Writ
Petition filed by the Administration noticed that another Bench of this



Tribunal in Original Applicatioqué.lZQ? & 218 of 1998 had rejected

identical relief claimed by some d’thér casual labourers, holding thus:-

21,

*

"We have carefully perised the pleadings and other materials on
record. We have also given our anxious consideration to the rival
submissions. We find that in both these O.As under consideration,
the applicants were engaged by the Island Council of

Androth/Minicoy. - They might have continued to be engaged

subsequently by the succeeding local self Government body, namely
the Village (Dweep) Panchayat of- Androth/Minicoy. The
Chairpersons of the respective Island Council might have with or
without proper authority from the Councils issued what are
purported o be appointment orders and the subsequent service
certificates. We have good reason lo reject the same as those do not
reveal the applicants' nexus with the Administration of U.T. of
Lakshadweep in order that they might have a cause of action before
us. The applicants have not adduced any evidence to show that they
were appointed against any posts sanctioned or approved by the
Lakshadweep Administration........... -

In the case on hand the applicants were not employed against
any posts sanctioned by the administration and that would make all
the difference. The Island Council or the Chairpersons, as the case
may be, for reasons best known to them, seem to have accommodated
these people. They might rightly come under the wage employment
programme as a poverty alleviation measure under the DRDA or
they might have been.employed since the Village (Dweep) Panchayat
authorities considered il expedient 10 give employment to them. It
probably might have offered some succor by way of daily rated
wages to the unemployed local persors................. '

Neither the Panchayat authorities (respondents 4 and 5) nor
the applicants have shown how the posts created/retained in addition
10 those sanctioned by the Administration could be considered
regular. As matters stand, the Administration of U.T. of Lkshadweep
has no accountability as far as the matter of regularization of the
applicants are concerned. The anxiety of the U.T. Administration to

‘prevent misapplication of funds granted to the Village/District

Panchayat for developmental purposes towards expenditure on
account of wanton appointments of staff’ against posts neither
created nor sanctioned nor approved is legitimate. " "

an

The above decision was confirmed by a Division Bench of the High
Court in O.P.No0.28776/2001. Still later, OA No.1008/1997 and OA

No.571/1998 were also dismissed by a common order following the

decision mentioned supra. This order was also confirmed by the High

Court in O.P.N0,35164/2001.
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22, After referring to the above orders, the Division Bench of the High
Court in Naderkoya (Supra) held that Lakshadweep Administration did not
have jurisdiction. to frame scheme for absorption of casual employees in
the service of the Panchaya.t. It was further observed that the question of
absorption was a matter which the Panchayat has to consider taking into
account its financial status and various other administrative policies. The

following are the observations of the Division Bench:-

"In view of the above mentioned circumstances, we have no

hesitation to hold that the T ribunal has committed a grave error in

giving direction to Lakshadweep Administration to adopt the

Department of Personnel & Training Casual Labour (Grant of
Temporary Status & Regularization) Scheme 1993 and prescribe it

prospectively (o the Panchayats for granting temporary status (o ‘
casual labourers. The direction given to the Panchayat not 1o effect’
any appointments till the Lakshadweep Administration frames

Scheme, is illegal and do not fall within the jurisdiction of the

Tribunal. Further direction given to the Panchayat that no casual
workers would be retrenched on lheface of availability of work falls

within the domain of the Administration. In such circumstances, the

order passed by the Tribunal in OA 820 of 2001 stands set aside."

23.  In this context, it is pertinent to note that in many of the cases, the
Chairpersons of the Panchayats have issued orders of appointment of
casual labourers. It is fairly conceded by the learned counsel for the
applicants that such orders could have been issued only by the Executive
Officer of the concerned Panchayat. Strangely, in some of the cases, the

Panchayats are represented by their Chairpersons and not by the Executive
Officers. |

24.  There is yet another aspect of the matter. In the course of hearing of
the cases, it was submitted by learned counsel for the applicants in some
cases that different political parties are in power in various Panchayats.
Equations of power have changed after the last Panchayat elections. Some
of the orders of appointments were cancelled by the successor Committee
~in office of these Panchayats. More importantly, fresh engagements are
being  made on political basis  and some  of ‘. the

disengagements/retrenchments also have political colours.
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25 In OA 300/2013, the Chairperson of Village (Dweep) Panchayat of
Androth Island has appeared through Advocate R.K.Muraleedharan, and
contended in the written statément, inter-alia, that termination of services
of the applicants in the above case is exclusively within the jurisdiction of
the Panchayat especially after issuance of Annexure R4(b) notification
dated March 7, 2012 issued by the Administration of the Union Terri.tory
of Lakshadweep. It is pointed out by the learned counsel that by virtue of
Annexure R4(b) notification issued in terms of Articles 243(g) of the
Constitution, the Panchayats are vested with powers and authority to
function as institutions of local self governance. Tﬁe learned counsel has
invited our attention to various clauses contained in the above notification
in support of the argument that the Panchayats are vvest:,ed with the right
and authority to "hire and fire" employees. However, it is conceded that
the Village (Dweep) Panchayats have no power to regularize the services
of the applicants though the Panchayats are in dire need of the services of
the applicants who are having sufficient experience. It is further conceded
by respondent No.4 in the above case that the Panchayats a.re not vested
with the power to create any post without prior approval of the

Administration.

26. Strangely, in most of the cases relating to employees engaged by the
Panchayats, the Standing Counsel for the Administration himself has

appeared for the Panchayats as well.

27. Leémed counsel for the applicants in some of the cases have invited
our attention to various provisions contained in the Lakshadweep
Panchayat Regulations, 1994 and the allied rules thereunder. While
inviting our attention to Lakshadweep Panchéyét (Grant-in-Aid) Rules,
1997, Sri P.V.Mohanan who appears for the applicants in some of the
cases, contends that once the Adrﬁinistration sanctions 'Grant-in-Aid", it is
for the Panchayat to execute the various 'wofks like road

construction/repair/maintenance, . water supply, drainage, local
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development works, primary education, health and sanitary scheme etc.
For this purpose, the Panchayaté can engage workers and therefore
necessarily the Panchayats have the power to regularize or absorb casual
workers, especially after-the introduction of the Lakshadweep \Panchayats
Regulations, 1994. The learned counsel has invited our attention to
Artic’le 234(g) and Article 40 of the Constitution of India in this context.
We do not propose to refer to or deal with identical arguments advanced
by other learned counsel as well, since it has already been noticed that
going by the decision in Naderkoya (Supra), this Tribunal has no
jurisdiction to entertain this bunch o.f Original Applications relating to

employees who were engaged by the Panchayats.

28.  Sri N.Unnikrishnan who appears for the applicants in OA 394/2013
has raised a further contention that the casual labourers who have been

working for more than 240 days in a calender year are entitled for

protéction under Chapter V (a) of the Industrial Disputes Act and that their

services cannot be dispensed with arbitrarily. It is further contended that
one set of casual employees cannot be replaced by another set of casual
employees as held in State of Haryana Vs. Piara Singh - (1992) 4 SCC
118. The learned counsel points out that some of the applicants in OA
394/2013 have been working since 1994 while others have put in more

than 4 years of service.

29. The sum and substance of the arguments advanced by the learned
counsel for the applicants in all these cases is that they may be allowed to
continue in service, albeit on casual basis. It is true tvhat the applfcants in
all these cases, whether in the category of Panchayat or non—Panchajat,
have been working on casual basis fora large number of years. It has been
noticed already that some of the applicants have been working since 1994
and many of them since 1997. Quite a few of them have been working for
periods ranging between 5 to 10 years. There are only very few who have
been working for 2-3 years or less. Most of them are still continuing on the

basis of interim orders passed in these cases.



30.  When these cases had come up":i for éonSid_e,r:ation before a Single

Bench (Judicial Member) on 3.7.2013, the following order was passed:-

“9.  Perusal of the applications reflects that save that in all the
cases, the period of engagement at one stretch is limited to 89 days
and with an artificial break of one day, the cases are not identical in
other aspects, In many, the period of engagement is for over two
decades, in some, specific qualifications have been prescribed; in

‘ some other the work cannot be carried out by all as such jobs
requires either training or specialization or training. ~ Admittedly, a
number of applicants have been functioning as casual labourers for
decades by now. Most of them have been through regular selection
though some of those had not initially registered their names with the
authority concerned. Some of them have been functioning in
veterinary units which require special skill; some function as drivers
and the like. In many cases, the wages are fixed per month. Thus,
the applicants do not :constitute a homogeneous group but a
heterogeneous cluster. Continuance of interim order or vacation of
interim order for all without intelligible discrimination’ would not meet
the ends of justice. Keeping in view (a) the rights that might have
been crystallized by some (e.g. in respect of those who have been
functioning “for a long time without  the' intervention of the
Court/Tribunal), (b) the qualifications prescribed in some cases, (c)
the specialized nature of the job, which cannot be performed by all,
(d) the consolidated amount payable to some instead of wages on
per day basis under the Wages Act, (e) the fact that many of the
applicants are functioning under certain scheme, continuance of the
interim order has to be considered differently for different categories
of applicants though till now, by a common order on 4" June, 2013
and thereafter the interim order has been passed.

10.  For this purpose, all the serving casual labourers should be
identified and grouped as under -

(a) Those who have put in more than 10 years of casual labour
service, with or without the artificial break. These may
include those who have been inducted with specific qualification
of matriculation/IT| and the like and also those who have beeri
inducted under specific schemes

(b)  Those who have been inducted with specific qualification of
matriculation or other specialized course beyond Matriculation, such
as ITl, or possessing specialized skills, such as date entry operator,
drivers etc. which job cannot be accomplished by ordinary casual
labour normally engaged for manual works. . This list may include
those who have been engaged under some project or scheme, but
not coming under (a) above, i.e. with less than ten years of service.

(c) Those who have been engaged under ohe scheme or the
other (other than those who have been engaged under the Mahatma
Gandhi national Rural Employment Guarantee Scheme (MGNREGS
for short), but not those ‘who come within (a) or (b) above.
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() Those who come under the MGNRGS scheme

(e) Those who are mere casual labourers not falling under any of
the above.

11.  Of the above, disengagement of the existing casual labourers
and - replacement by others in the waiting list, should be first in
respect of (e) above. These casual labourers cannot claim any right
to continue and they:have to be rotated. And in their place, for 89
days, those in the waiting list (wardW/se/lslandW/se) may  be
engaged. This again, should be after giving them a notice of two
weeks before disengagement. The purpose of giving two weeks
notice is that if the casual labourers sought to be disengaged feel
that they belong to category (a) or (b) above, they may make due
representation and the same would be considered forthwith by the
Administration and their decrs;on commun/cated fo such individuals.

12.  Similarly, those coming under group (d) above, i.e. those
who have been engaged under the MGNRGS could be disengaged
as in their case the scheme itself was affording employment for a
period of a minimum- of 100 days, which would enable those who
are still waiting to avail of the benefit of the scheme. Such of these
casual labourers could be disengaged after they have been granted
100 days of work and hereagain, fter giving them a not/ce of two
weeks before d/sengagement

13.  In respect of (c), if the scheme under which-the casual
labourers have been engaged provides for certain' conditions
precedent for d/sengagement it is subject to such a condition only
their services could be disengaged. Rest of the casual labourers
shall continue until further orders. : '

14.  In respect of (b) and (a), their services as casual labourers
shall not be disturbed until further orders. The d/sengaged casual
labourer (as contended by the counsel for the applicant in OA No..
507 of 2013), if falls under (b) or (a) above, i.e. with more than ten
years of service or with specific qualification such as matriculation or
the like (here stated to be ITl), he shall be re-engaged before the
next date  of hearing and confirmation given on: the next date of
hearing.” :

31. Pursuant to the above order, the Panchayats/Depértments have
issued certain circulars wﬁich are marked as Annexure AS to A8 in OA
300/2013. Apparently, some attempt has been made to catégorize the
labourers group-wise as delineated in the above interim order. Thertafter,
several employees were sought to be disengaged. Understandably, all these
employees who faced the threat of disengagement have approached this
Tribunai and those Originél Applications are also included in this bunch of

cases. It appears that the Administration has also sought to rely on the
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judgment of the Division Bench of the Kerala High Court in O.P.(CAT)
No.133/2012 and No.606/2012, conténding, inter-alia, that its policy is to
give minimum employment to maximum people at least for a few days in a
year. In this context the Administration has also referred to some of the
schemes floated by the Union of India which ensures minimum 100 days'

employment in a year to maximum number of people.

32 The short question that arises for our consideration is whether the
applicants are entitled to get their services regularized or not. It has been
noticed already that there is nothing on record to show that the applicants
had been engaged against any sanctioned posts or that they -were so
engaged after undergoing regular selection process. In our view, the
Administration has been largely respohsible for the prevailing unfortunate
scenario. [t may be true that ,thé Administration or Panchayats in their
anxiety to give some solace to a large number of unemployed people might
have engaged these applicants on casual basis. Undoubtedly, their services
were required in various Departments or Works as otherwise many of the
essential services would not have been in operation. Because of the
peculiar geographical nature of the tiny islands and also the scarcity of job
opportunities, the islanders are destined to face this rigmarole without any
demur or protest. These people cahnot aspire to get employment in the
mainland also. The predicament of the islanders is understandable.
However, going by the catena of decisions referred to .above, it cannot be
held that the 'applicantsvar‘e entitled to get their services regularized. It has
been repeatedly held by the Apex Court that there is no room for any
sympathy for such casual labourers even if they have continued in service

for a large number of years.

33.  But, in our view, the Administration has to necessarily give adequate
consideration to those employees who have been working on casual basis
for more than a decade or two. Similarly, the plight of those emplloyees
who have been working on casual basis for the last 5 to 10 years is also -

equally pitiable. These employees, in our view, are entitled to get the
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benefit of relaxation in age and other essential qualificetions to the extent
possible when fresh recruitments are being made. It shall be ensured by the
Administration that the entire process of engagement ‘of employees on casual
basis (if it becomes extremely- essential and unavoidable) is streamlined so
as to avoid unnecessary legal complications in future. Appropriate
guidelines/regulations can be formulated for engagement of casual
employees in the pmjécts (either seasonal or otherwise) that may be
implemented in the island.

34. We refrain from issuing any other directions since, in our view, it
falls wnthm the domatn of the Administration. However, the Administration
shall address - the.issue relating to all these. employees who have been toiling
for years together on casual basis, with utmost compassion, and give them
the benefit of relaxation in age, educational qualifications etc. while making

regular recruitment.

35.  Original Application Nos. 212, 266, 268, 299, 325, 347, 354, 366,
372, 380, 488, 499, 509 & 1225 of 2013 are disposed of with above

directions.

36. As regards other Original Applications, where engagements were made
by Panchayats, it is held that this Tribunal does not have jurisdiction to
entertain' them. It will be open to the applicants to approach appropriate
judicial forum for redressal of their grievances. These Original Applications
are, therefore, dismissed. '

37.  The interim orders in force as on today shall remain extended till
April 4, 2014.' ! '
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